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THE DEPUTY CHAIRMAN : This 
matter may be raised in the BAC before the 
Chairman. This is not the place. • • 
(interruptions).. . No, no. I am not allowing. I 
won't permit you.. . {Interruptions).. . please 
take your seat.. . {Interruptions). . .I thought 
you were talking of the garima of the Chair 
and that is why I permitted you. Please sit 
down now-. . {Interruptons).. Now, the 
Home Minister to make the statement.  Yes, 
Mr. Minister. 

 
 

STATEMENT BY MINISTER 

The Ram Janmabhoomi-Babri Masjid 
issue 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN) : Madam, in 
October,  1991,.. . 
{Interruptions).. . 

 

SHRI   PRAMOD   MAHAJAN 
(Maharashtra)      :      Madam,   you know     
the    Pakistani  score?.. . {Interruptions).. . 

THE DEPUTY CHAIRMAN  : 
I do not know..  {Interruptions).. . 

SHRI PRAMOD MAHAJAN : It is 162 
for 3.. .{Interruptions).. . 

THE DEPUTY CHAIRMAN : I do not 
know anything about the score he wanted to 
settle with-. . {Interruptions).. . 

SHRI GURUDAS DAS GUPTA 
(West Bengal)   : But, Madam, you 

are definitely scoring in the House today.  
.{Interruptions).. . 

 
Everybody has got   a   copy of the 
statement, in Hindi, in Angrezi ? 

SHRI S. B. CHAVAN : Madam Deputy 
Chairman. 

In October, 1991 reports were received 
indicating that the Uttar Pradesh Government 
had acquired Certain land in the Ram Janam 
Bhomi-Babri Masjid complex. Immediately a 
report was called from the State Government 
and I personally wrote to the Chief Minister 
on 15th October, 1991 drawing his attention 
to the various repercussions of the reported 
land acquisition and requesting him to take a 
fresh look at the desirability of the proposed 
acquisition keeping in view particularly the 
pending Court case and the sensitive nature 
of the controversy. Replies were received 
from the State Government and the Chief 
Minister himself. According to these replies, 
the land had been acquired for the purpose of 
development of tourism and providing 
amenities to the pilgrims at Ayodhya. The 
replies also assured that the State 
Government has taken the necessary steps for 
ensuring the safety of the Ram Janam 
Bhoomi-Babri Masjid structure. 

With a view to defuse the situation and 
help find a solution, the Prime Minister 
convened a meeting of the National 
Integration Council on 2nd November, 1991. 
In the meeting the Chief Minister of Uttar 
Pradesh gave the following assurances : 

(i) All efforts will   be made to find an 
amicable  resolution of the 
issue ; 
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(ii) Pending a final solution, the 
Government of Uttar Pradesh will hold 
itself fully responsible for the protection of 
the Ram Janam Bhoomi-Babri  Masjid   
structure   ; 

(iii) Orders of the Court in regard to the 
land acquisition proceedings will be fully 
implemented ; and 

(iv) Judgement of the Allahabad High   
Court in the cases pending before it will not 
be violated. 

These assurances were incorpora-cd in 
the resolution passed by the National 
Integration Council in this meeting. 

A number of wit petitions were filed 
before the Lucknow Bench of the Allahabad 
High Court as also before the Supreme 
Court challenging the notifications for land 
acquisition issued by the U.P. Government. 
The High Court passed an order on 25th 
October, 1991 in which inter-alia the 
following orders were given : 

(i) The State may take possession of the 
notified land and may make arrangements 
for the purpose notified in the Notifications 
but no structure of permanent nature shall 
be put up thereon although structures of 
temporary nature may be put up. 

(ii) the taking over of possession shall 
be subject to further orders of the Court ; 
and 

(iii) the acquired land shall not be 
transferred or alienated. 

The Supreme Court also passed an order 
on 15th November, 1991 taking note of the 
interim order passed by the High Court and 
also of the assurances given by the Chief 
Minister of Uttar Pradesh in the meeting of 
the National Integration Council held on 2nd 
November, 1991. which were taken as 
representation to the Court. 

From time to time, the Central 
Government's concern regarding the 
security of the Ram Janam Bhoomi- 
Babri Masjid structure was brought 
to the notice of the U.P. Chief 
Minister by me. I wrote to him on 
13th November. 1991, 26th Decem 
ber, 1991 and 10th January, 1992 
drawing his attention inter-alia to the 
need to make adequate security 
arrangements for the Ram Janam 
Bhoomi-Babri Masjid stiucture and 
prevent any damage to it during the 
religious festivals when large crowds 
were expected to gether at Ayodhya, 
and requesting him also to restore 
some of the barricades which had 
reportedly been removed in the Ram 
 Janam  Bhoomi-Babri       Masjid 
complex. The Chief Minister stated in one 
of his replies that the necessary security 
steps had been taken keeping in mind the 
local circumstances. 

In  February,   1992,  there  were reports 
that the construction of  a wall in the Nagar 
style of architecture had been commenced by   
the Uttar Pradesh Government or its agencies 
in Ayodhya.   I had written to   the Chief 
Minister  on  23rd   February, 1992 stating 
that in the context of the tension prevailing 
on this issue, it may not be quite desirable to 
add to the apprehensions in the minds of the 
people   and had requested   him   to 
reconsider this step so as to avoid such    a 
situation.    According     to the Chief 
Ministers reply dated 10th March.     1992, 
the construction of the wall is being 
undertaken in the context of the security 
arrangements for the disputed structure.  He   
has stated   that   the   State   Government 
does not think that the construction of the  
wall  will  give  rise  to  any apprehensions ;   
on   the contrary  it will strengthen the 
security   of   the disputed structure. As yet 
no tension has come to light as a  
consequence of the construction of this wall. 

Immediately after reports were received 
regarding demolition of cerlain structures in 
the Ram Janam Bhoomi-Babri  Masjid 
complex and 
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[Shri S.B. Chavan] 
the handing over of some land to the 
Ram Janam Bhoomi Nvas the matter 
was immediately taken up with the 
State Government. On 22nd March, 
1992 a wireless message was sent to 
the Chief Secretary, U.P. asking for 
a factual report the same night. He 
was also contacted by officers of the 
Home Ministry on tele phone the 
same night as well as the next 
morning, that is, 23rd March, 1992. 
The Chief Secretary provided some 
preliminary information on telephone 
and assured that a full factual report 
will     follow. Another   detailed 
message was again sent by the Ministry on 
23rd March, 1992 asking for a 
comprehensive report. I also sent by FAX a 
letter dated 23rd March, 1992 to the Chief 
Minister. I drew the attention of the Chief 
Minister to the recent steps taken by the U.P. 
Government in Ayodhya in the context of 
the Court orders and the assurances given by 
him in the NIC Meeting of 2nd November, 
1991 and requested him to kindly consider 
whether these steps should not wait the final 
outcome of the Court cases or the 
achievement of a negotiated settlement of 
the dispute acceptable to all the parties to the 
dispute. 

In its reply to the Home Ministry's 
messages of 22nd & 23rd March, 1992, the 
State Government has stated that the 
possession of the land acquired in October, 
1991 has been taken by the Tourism Depart-
ment and compensation had been deposited 
with the District Magistrate. The Tourism 
Department had found it necessary to 
remove certain structures for the purpose of 
levelling the ground. This was required in 
order to take further action for providing 
tourism facilities. Accordingly, on 22nd 
March, 1992 the Tourism Department has 
removed some permanent/temporary struc-
tures for levelling of the ground. These 
include Sumitra Bhavan, Gopal Bhavan, a 
cottage on the wall of the Lomas Ashram 
and some shops outside the disputed area. 
That   part   of the   Mandir  in  the 

Sakshi Gopal complex in which the deity 
etc. are situated has been retained as it is. 
Further the State Government has stated that 
according to the District Magistrate's report, 
the whole operation was completed 
peacefully. 

The State Government has also stated 
that the Tourism Department has not 
constructed any permanent structure ; the 
land acquired in October, 1991 has not been 
transferred to anyone and in the context of 
the Supreme Court's orders the disputed 
structure is fully secure. It has added that in 
the action taken by the Tourism Department, 
the Supreme Court's order of 15-11-1991 
and the High Court's Interim order of 25-10-
1991 have been fully respected. 

Regarding the Ramkatba Park project, the 
State Government has informed that the 
erstwhile State Government had, untill the 
year 1989, acquired for the U.P. Tourism De-
partment total of 52.90 acres of land. 
Regarding this land, there is no dispute in the 
Court and the Bhum-swamis have received 
compensation in lieu of acquisition. The 
erstwhile Government had prepared a project 
for the Ram Katha Park for the purpose of 
tourism development but this could not be 
implemented. Ram Janam Bhoomi Nyas, New 
Delhi proposed to the Tourism Department 
that it will implement the project with its own 
resources. Accordinglv, following a decision 
by the present U.P. Government, the Tourism 
Department gave on lease 42.09 acres of land 
to the Ram Janam Bhoomi Nyas for 
implementation of the project. 

The Central Government is of the clear 
view that the Courts' orders must be fully 
respected by all the parties concerned 
including the State Government, and nothing 
should be done which will accentuate 
communal feelings or the sensitivities that 
exist in relation to this dispute and make the 
settlement of the dispute even mure difficult. 
The Central  Govern- 
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ment feels that every effort should be made 
to achieve a negotiated settlement of the 
issue which fully respects the sentiments of 
both communities involved. If such a 
settlement cannot be reached, the verdict of 
the Court should be awaited and fully 
abided by. 

I appeal to all the Members to keep in 
mind the complex and sensitive nature of 
the Ram Janam Bhoomi-Babri Masjid 
dispute. In all that we say or do, we must 
avoid emotional outbursts or statements 
which could further aggravate the problem. 
On the other hand, we must exhibit calm 
and restrain when dicussing this matter so 
that an acceptable solution of the problem 
can be found. 

1 .0O P. M. 

THE LEADER OF THE OPPOSITION 
(SHRI S. JAIPAL REDDY) : Madam 
Deputy Chairman, with your permission, 
may I make a submission ? Yesterday, the 
Question Hour was suspended with the 
permission of the House. New, this 
statement has been made in continuation of 
the same thing. Therefore, I suggest that 
instead of following the procedure of 
seeking clarifications, this could be consi-
dered as a continuation of the same 
discussion. 

SHRI SURESH KALMADI 
(Maharashtra) : No. There should be 
clarifications.     {Interruptions) 

SHRI        GURUDAS DAS 
GUPTA : Madam, during the dicussion, you 
made a promise yesterday. You said that 
Members would not be able to participate, 
while asking questions. You assured the 
House that while fixing priority, you would 
Veep in mind the assurance that you gave 
during the suspension of the Question Hour. 
(Interruptions) 

SHRI SUBRAMANIAN 
SWAMY (Uttar Pradesh) : We have debated 
in this House the nuances of a statement, 
what it means and what 

it does not mean. It is a clear state ment and, 
therefore, there has to be clarifications   on  
the   statement. (Interruptions) 

THE DEPUTY CHAIRMAN  : 
Ysterday, there was no particular plan for it. 
The Question Hour was suspended. Then, at 
twelve, we had. The Budget to discuss. 
proceeded with the Budget discussion. The 
statement could not be made due to 
unvoidable circumstances. Today, the Home 
Minister has come forward. He has made a 
statement, as listed in the Business. I have 
before me 28 names already. Yesterday, Mr. 
Sikander Bakht wanted to speak. There ws 
no time. He could not speak. He wanted to 
speak yesterday. I would ask him as to at 
what point of time he would like to speak. 
(Interruptions) 

SHRI YASHWANT SINHA (Bihar) : 
Madam, 1 have a point of order. You said 
that there are 28 names for clarifications. 
(Interruptions). 

THE DEPUTY CHAIRMAN : I have 
given my commitment. I would ask him to 
speak. 

SHRI YASHWANT SINHA : What is 
the procedure you are going to follow.? 

THE DEPUTY CHAIRMAN : This is 
the procedure. I stick to my commitment. 
(Interruptions) Mr. Yashwant Sinha, please 
hav patience. Another thing is, the Leader of 
the House has suggested that in the past also, 
we have bad long speeches on statements. 
There have been shorter points, on 
clarifications. Now, it depend on the 
Members how tey want to do it. If they want 
to have a discussion on the subject the whole 
day, they can do it. But if you want to seek 
clarifications, seek arifica-tions. Let us abide 
by the time as we have some other Business 
to do. If you 
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[The Deputy   Chairman] 

feel that you can,; within the stipulated time, 
place your view-point, the House and the 
Chair would be happy. 

SHRI YASHWANT SINHA    : 
Are you going to permit all the 28 Members 
to seek;   clarifications  ? 

THE DEPUTY CHAIRMAN : 
I have the names. 

SHRI YASHWANT SINHA : It is 
contrary to the understanding we had in the 
House. I want to know about it.    
(Interruptions) 

THE DEPUTY CHAIRMAN : We will 
follow the procedure we have been 
following. 

SHRI GURUDAS DAS GUPTA (West 
Bengal) : We should follow the normal 
procedure. 

THE DEPUTY CHAIRMAN  : 
We will follow the normal procedure. But I 
have to inform Members that I have   a list 
of 28 names. 

SHRI GURUDAS DAS GUPTA : It 
should be one from each party. 
(Interruptions) The list should be prepared 
according to the time at which the names 
were given to the Secretariat. (Interruptions) 

THE DEPUTY CHAIRMAN  : 
They have got the time.   The list is prepared 
according to the time. 

SHRI GURUDAS DAS GUPTA : The 
names which were given to you yesterday 
during suspension of the Question Hour 
should be given priority. I only want to 
remind you of the assurance   you 

yourself gave yesterday, while presiding 
over the House. 

THE DEPUTY CHAIRMAN  : 
Mr. Gurudas Das Gupta, if you are going to 
enter into another discussion whether you 
should speak at 1.10, or, you should speak at 
1.20, I do not think it helps. The idea is that 
every Member should get a chance to speak. 
If you are going to argue at what time 
somebody is going to speak, at what minute, 
etc., it will be difficult. 

SHRI GURUDAS DAS GUPTA : You 
asked Mr. Sikander Bakht to speak. 

THE DEPUTY CHAIRMAN : Sikander 
Bakht's matter is quite different. 
(Interruptions) He wanted to speak. He 
came to the Chair twice.   (Interruptions) 

SHRI       JAGESH DESAI 
(Maharashtra) : Madam, Mr. Si kander 
Bakht should be given the first chance. But 
he should only seek clarifications. No 
speech. (Interruptions) Otherwise, 
everybody will make a' speech. 
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†[]Traiislitfatidn in Arabic script. 
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SHRI S. B. CHAVAN : I must make one 
point. If you do not mind, you have to make 
a distinction between the version given to 
us by the U.P. Government and the in-
ference of the Central Government. These arc 
two distinct matters. 

 

 

SHRI PRAMOD MAHAJAN : Where 
you wanted, you could have contradicted. 

SHRI S. B. CHAVAN : So far as 
Centre-State relations are concerned, hon. 
Members are free to express their views. So 
far as the Government is concerned, though I 
may be having some other point of view, I 
will rely on what the State Governments have 
given to me. This is their version which I am 
giving you. That does not necessarily mean 
that this is my point of view. 

† []Transliteration in Arabic Script. 
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SHRI N. K. P. SALVE (Maharashtra) : 
Please see the last para. {Interruptions). 

SHRI     YASHWANT SINHA  : 
There is a question of facts and there is a 
question of opinion. (Interruptions). 

THE DEPUTY CHAIRMAN : Please 
ask the chair. Under which rule are you 
asking, under which rule are you getting up 
? 

SHRI YASHWANT SINHA : Under 
which rule is Mr. Chavan speaking  ? 

THE DEPUTY CHAIRMAN : He is the 
Home Minister. He is also the Leader of this 
House. You cannot equate yourself with the 
Leader of the House. Please take your seat 
and take the permission of the Chair. 

SHRI YASHWANT SINHA : Anything 
will go on and we will watch it in this 
House. 

THE DEPUTY CHAIRMAN : Now, 
there should be some propriety in this House. 
You can't, Mr. Yashwant Sinha, get up. 
Under which rule ? 

SHRI YASHWANT SINHA :. The 
Home Minister has made a ' statement... 

THE DEPUTY  CHAIRMAN  : 
Day in and day out Members teach me rules. 
Under which rule are you getting up, may I 
ask you ? Under which rule are you getting 
up ? 

SHRI YASHWANT SINHA : I have a 
fundamental right as a Member of this 
House to get up. 

THE DEPUTY CHAIRMAN : Under 
which rule ? 

SHRI YASHWANT SINHA : Under all 
the rules, as a Member of this House. 

THE DEPUTY CHAIRMAN : No, you 
take my permission.   With- 

out my permission you cannot get up and 
speak when I have asked another member to 
speak... (Interruptions)... Without my per-
mission you cannot get up. You did not ask, 
did you  ? 

SHRI YASHWANT SINHA ; I am 
asking for your permission. 

THE DEPUTY CHAIRMAN  : 
Now you are asking. 

SHRI YASHWANT SINHA : I asked 
for your permission. 

THE DEPUTY CHAIRMAN  : 
You didn't.   You just got up. 

SHRI YASHWANT   SINHA    : 
It is peculiar.. .(Interruptions)... 

THE DEPUTY CHAIRMAN  : 
Did you ask before ?   No. 

SHRI YASHWANT SINHA : I am 
trying to ask for your permission. 

THE DEPUTY CHAIRMAN : Under 
which rule are you getting up ? And you are 
teaching me rules. Under which rule are you 
getting up ? .. .(Interruptions). .. 

SHRI YASHWANT SINHA : Madam 
Deputy Chairman, I can sit down. I have the 
Rule Book here and I will go on quoting the 
Rule Book and it will become impossible for 
the House to function. 

THE DEPUTY CHAIRMAN  : 
Yes, it will become impossible for you all. 
Let the things go on properly. When your 
time comes, you speak. Don't interrupt like 
this. Please sit down. Don't interrupt, no. Mr. 
Sikander Bakht, please continue and 
complete. This is not the way that  
everybody gets   up  like this. 
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THE DEPUTY CHAIRMAN   : 
Please,.. .(Interruptions). .. No, I wont, 
permit any body. Please let him speak. 
Similarly, I will not allow anybody to 
interrupt anyone else. 

THE DEPUTY CHAIRMAN   : 
What is your point of order  now ? 

SHRI YASHWANT SINHA : Under 
which rule ? 

THE DEPUTY CHAIRMAN : For 
point of order there is a rule. .. 
.(Interruptions)... 

SHRI YASHWANT SINHA : Under 
which rule is the Home Minister talking to 
you ? Under which rule has Mr. Sikander 
Bakht sat down ? 

† [] Transliteration in Arabic. Script. 
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Gurudas, please   come back. 

THE  DEPUTY CHAIRMAN : I 
am, listening to you. 

Translitration in Arabic script. 
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SHRI   YASHWANT SINHA 

Madam, I am on a point of order: 

Madam Deputy Chairman, there are 
certain rules in this House in regard to a 
Minister making a statement. Whenever a 
Minister of the Government makes a state 
ment in this House, he has to own the facts 
of that statement. Do we take it that the 
Home Minister does not agree with the facts 
which have been submitted to him by the U 
P. Government and that he is merely acting 
as a transmission station ? Or does he own 
the facts ? We must be very clear about it. 
(Interruptions) 

† [   ] Transforation in   Arabic script. 

 

 

This does not mean that I am 
necessarily agreeing. 

SHRI SUBRAMANIAN 
SWAMY   : That Is right. 
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SHRI S. B. CHAVAN : According to 
my understsaading of the problem, it becomes 
my responsibility as Central Government to 
give the version of the State Government 
also. Thereafter, if I feel that there are certain 
clarifications which are necessary, and that is 
why the clarifications you are asking... 

SOME HON.     MEMBERS 
No. 

SHRI YASHWANT SINHA : This is a 
procedure which we cannot accept because 
every day they are answering questions in 
this House. Will they transfer them to the 
people from where they are getting informa-
tion, and will the Ministers not take the 
responsibility ? The Minister has to take the 
responsibility. 

SHRI S. B. CHAVAN : I cannot accept 
the responsibility. It is good that you have 
raised this issue. I cannot accept the 
responsibility... 

SHRI GURUDAS        DAS 
GUPTA   : A point of order. 

SHRI S. B. CHAVAN : ... for the 
statement which the State Government makes 
because even according to the Rules also I can 
not be held responsible for actions taken by 
the State Government. There are a number 
of issues. In special mentions you ask a 
number of issues about State Government 
matters. 

SHRI      V.      GOPALSAMY 
(Tamil Nadu) : That is different. 

SHRI S. B.   CHAVAN   :   We have to 
get information. It is supplied 

 the House. It does not necessarily mean that 
that is my point of view. (Interruptions) 

SHRI YASHWANT SINHA : Is it a 
point of fact or a point of opinion ? How can 
there be two opinions on this ? 
(Interruptions) 

THE DEPUTY CHAIRMAN : Mr. 
Dipen Ghosh, what is your point of order ? 

 

SHRI DIPEN GHOSH (Wst Bengal) : 
Madam, the question is that the statement 
has come from the Union Home Minister in 
reply to the questions raised by certain 
Members on the floor of the House based on 
certain reports they had received, Mr. Suresh 
Kalmadi and others. So, naturally the Home 
Minister stated that he would make a 
statement only after he could hear from the 
State Government. But that does not 
necessarily mean that the Union Home 
Minister will simply dish out the information 
he had received from the State Government 

THE DEPUTY CHAIRMAN : What is 
the point of order in this ? 

SHRI DIPEN GHOSH :... as his 
statement. The point of order is, when the 
Union Minister makes a statement, he must, 
first of 

† [ ] Transliteration in Arabie script. 
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[Shri Dipen Ghose] all, own that 
statement as his own. Otherwise, we are not 
here to listen to what the U.P. Government 
has to say: We have to listen here to what the 
Union Government has to say and to seek 
clarifications. 

SHRI        GURUDAS        DAS ' 
GUPTA':  Madam,I am on a point of' order. 

SHRI PRAMOD  MAHAJAN : 
___ For all the clarifications he  will 

say "I will contact the Government and 

reply". 

SHRI        GURUDAS DAS 
GUPTA : Under the rules... {Interruptions). 

SHRI    DIPEN       GHOSH      : 
Why should we take up this then? The 
Budget discussion may be taken up. 

SHRI        GURUDAS DAS 
GUPTA : Under the rules of the House, the 
Minister makes a statement. It is not for us to 
know how  he collects the information. He 
might be having his own intelligence agencies 
; re might be having his information from the 
State Government: ' But the point is, under the 
rules of the House, it is the Minister who 
makes the statement on behalf of the 
Government of India. Secondly, Madam, I 
disagree with Mr. Ghosh. The statement is 
being given by him not because certain 
questions were raised. The statement could 
have been issued suo moto. 

SHRI DIPEN GHOSH    :   It is not a 
suo motu statement. 

SHRI GURUDAS DAS 
GUPTA :   Madam, that does not 
alter the situation.     Whether  the 

statement is  suo  moto.. .(Interrup 

tions). 

THE DEPUTY CHAIRMAN : What is 
your point of order ? 

SHRI GURUDAS DAS GUPTA:  My 
point of order is : whose statement is it ? If it 
is not 

the statement of the Minister, it should not 
have been tabled in the House. It is a breach 
of the privilege of the House that has been 
committed. 

SHRI   N.   K.   P.    SALVE    : I 
am on a point of order. The matter relates to 
the obligation of the Home Minister. What is 
the obligation of the Home Minister ? 
{Interruptions). 

SHRI SIKANDER   BAKHT    : 
It is indefensible, Mr. Salve. It is absolutely 
indefensible. 

SHRI N. K. P. SALVE    :   My point of 
order relates, Madam, to the obligation of the 
Home Minister when he makes a statement in 
response to a demand   from the House. 
{Interruptions).  On facts, a statement was 
demanded   on the floor of the House and 
whether it is suo moto or otherwise, I am   on   
the   question of his obligation.  And in his 
obligation, he is certainly bound  by what he 
states.   He is bound by what he states  in the  
statement.     But  he cannot be bound by what 
he has not stated in the statement.  My point 
of order is   :    is the Home  Minister liable or 
responsible ?   The   Home Minister is 
certainly responsible to the House for the   
entirety of   the statement, for what he has 
stated. But when.he states this in terms,... 
(Interruptions).   "In   its reply to the Home  
Ministry's  message  of 22nd and   23rd   
March   1992,   the   Slate Government  has 
said"  so  and so. Can he not state this in  a 
statement (Interruptions). 

SHRI        GURUDAS        DAS 
GUPTA   :   Does he own it ? 

SHRI   SIKANDER   BAKHT   : Lot him 
say that he does not believe it. 

SHRT N. K. P. SALVE : I am on a 
point of order. I seek your ruling. 
(Interruptions). Let us not lay down 
precedents. The House may ask him. It is 
open to the House to ask him to verify and 
determine the varacity and came to 



373 Statement [25 MAR.  1992] by Minister 374 

the House. But when he states that the State 
Government has stated something ... 
(Interruptions). 

THE DEPUTY CHAIRMAN : Sikander 
Bakht Saheb, you continue what you were 
saying. Already we have spent so much of 
time on this. 

SHRI N. K. P. SALVE : Madam, I want a 
ruling. 

SHRI GURUDAS        DAS 
GUPTA : Does he own the statement ? 

SHRI YASHWANT SINHA : If he does 
not own it, then it i trash. We cannot discuss 
it. 

 
If you want to ask any question, you can put 
it to him. He can answer it.   (Interruptions). 

SHRI S. JAIPAL REDDY Madam I am 
on a point of order. 

THE DEPUTY CHAIRMAN  : What is 
your point of order ? 

 
I will allow. The Leader of the Opposition is 
respected. J should allow him. He should be 
allowed. I have given a lecture on this. Do 
you want me to repeat it again ? 

SHRI S.   JAIPAL REDDY 
Madam, I am grateful to you... 
(Interruptions) 

 

THE DEPUTY CHAIRMAN No, not 
like that. Were you not in the House when I 
have given a lecture that he is the Leader- of 
the Opposi tion and he should be allowed ? 
He is a leader for you also. You said it. 
{Interruptions). 

 

SHRI S. JAIPAL REDDY : Madam 
Deputy Chairperson, I am referring to the 
listed business. In the business, it is stated, 
"Shri S. B. Chavan to make a,statement on 
the Ram Janam-Bhoomi-Babri Masjid issue." 
So, the Home Minister is to make a 
statement. I may also refer to the title of the 
statement which he himself has just now read 
out, 'Statement by Home Minister in 
Parliament regarding the Ram Janmabhoomi-
Babri Masjid issue. He can, in the course of 
the statement, as Mr. Salve has rightly 
pointed out, refer to what the U.P. 
Government has told him. But he is also 
obliged to tell the Parliament as to what he 
knows, as to what he believes... 
{Interruptions) 

SHRI N. K. P. SALVE : At the time of 
clarification.   {Interruptions) 

SHRI DIPEN GHOSH    : You 
are hiding the facts.  You are hiding your 
own views.   {Interruptions): 

SHRI N. K. P. SALVE : What views ? 
We don't have any thing. We have hidden 
nothing.   We have 
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nothing to bide and we have nothing to be 
ashamed of. (Interruptions). There is 
nothing. Mr. Dipen Ghosh, please  
understand.     Whatever  we have to Nay on 
this, we have said. 

SHRI S.  JAIPAL REDDY 
Mr. Salve, we heard you. Shouldn't I be 
heard ? 

THE DEPUTY CHAIRMAN  : 
Will you please sit down ? Let Mr. Sikander 
Bakht continue. (Interruptions). 

SHRI S. JAIPAL REDDY : This is not a 
statement worthy of consideration in this 
House because it does not state where the 
Government of India stands ; it does not state 
where the Congress(I) stands. We know 
where the BJP stand : we know where the 
U.P. Government stands. But we do not know 
where the Congress(I), with its ostrich-like 
attitude, stands. The statement illustrates.. 
.(Interruptions). 

THE DEPUTY CHAIRMAN : Mr. 
Jaipal Reddy, Let me allow someone else to 
speak. You have had your say. 

SHRI S. JAIPAL    REDDY    : 
The point is, the Home Minister of India 
cannot be a postman, cannot be a courier. 
He has to be a representative of the 
Government of India ; he is responsible to 
the Parliament of India. That Is the point of 
order.    (Interruptions). 

SHRI SUBRAMANIAN 
SWAMY : Madam, I am also one of the 
speakers in the list. 

THE DEPUTY CHAIRMAN : I know 
that. 

SHRI SUBRAMANIAN 
SWAMY : May I be called now ? 

THE DEPUTY CHAIRMAN : No, not 
now. I have allowed her. I have identfied 
her. 

 

THE DEPUTY CHAIRMAN : O.K.   
Now   many   Members have 

spoken on it. 
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DR.     JINENDRA      KUMAR JAIN 
(Madhya Pradesh) : He is   a responsible 
Home  Minister... (Interruptions)... 

SHRI. S. B. CHAVAN : Madam, I was 
just trying to draw the attention of the lira. 
Members. There was hardly any scape for 
such kind of a controversy. If you read the 
statement, ospecially the subsequent 
paragraphs, T. am sure you will get the 
opinion of the Central Government also, but 
when I say that, it does not necessarily 
mean that I am agreeing with every aspect 
that they have reported... (Interruptions) ... 

AN HON. MEMBER  : Do you 
agree to the facts   ? ... (Interruptions) ... 

THE VICE CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : Please sit 
down.   Let the Leeder of the—house finish.. 
.(Interruptions)... Let him finish. 

SHRI S. B. CHAVAN : It can also 
mean that I have agreed to a number of 
portions, might be, that there are issues on 
which I may not agree. And if you want my 
information ... (Interruptitms)... 

 

 

[The   Vice-Chairman (Shrimati 
Jayanthi Natarajan) in the Chair] 

SHRI S. B. CHAVAN : I don't want to 
add to the cintroversy. .. .(Interruptions)... 
In fact, I don't know why there is so much 
of controversy about the whole thing. 
When I said  this.,. (Interruptions)... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI NATARAJAN) :   
Let him speak. 

SHRI S. B. CHAVAN   :  When I said 
this, it dees not matter... 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Let him finish .. 
(Interruptitins).. .Please let him finish.   
Then you can speak. 

SHRI S. B. CHAVAN : If you want my 
information, then I have to send officers to 
UP, to get the whole thing clarified myself. 
What the hon. Member has stated is not 
correct. You may take out... 
(Interruptions)... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)    :   Let him finish. 

SHRI S. B. CHAVAN    :    You may 
take out what I stated yesterday, 

"UP Government report was received, it 
is being processed and thereafter in the form 
of a statement J will come before the 
House." "Processing" is different from 
verification. It does not necessarily mean 
that we are verifying every fact which they 
have reported because there are issues on 
which definitely there can be differences of 
opinion between what they say and how I 
view. So in my statement to the extent 
possible I have given their version as also 
the opinion of the Central Government to 
some extent, not necessarily the full 
informtion. If you raise the issue, certainy I 
will clarify.. .(Interruptions)... 

SHRI YASHWANT SINHA : This is 
not an acceptable position. It goes totally 
contrary to the Parliamentary practice... 
(Interruptions). . . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN). : I just want to say. 
(Interruptions).. .Please sit down. Sit 
down... .(Interruptions) .. 
.Oneminute,please. I am asking everybody 
to sit down. I just want to ask the Member 
something.. . (Interruptions).. . No. Let me 
ask the Members something. (Interrup-
tions)... .Please sit down.    (Interrup- 

tions). . . Please sit down. (Interruptions).. 
.Please sit down. (Interruptions).. . 

SHRI YASHWANT SINHA : If the 
Home Minister is not going to take the 
responsibility for the facts, how can we 
dicuss it ? (Interruptions). . . 

PROF. SAURIN BHATTACHARYA 
(West Bengal)*   : 

SHRI        SANGH PRIYA 
GAUTAM (Uttar Pradesh)] * 

THE VICE-CHAIRMAN 
SHRIMATI   JAYANTHI 
NATARAJAN) • Nothing is going on 
record. (Interruptions).. .Nothing will go on 
record. I am not allowing. (Interruptions).. 
Nothing is being heard.   (Interruptions).. .       
Kindly 

sit down. (Interruptions).. . I want to ask the 
hon. Members.. .(Interruptions). . one 
minute. (Interruptions) .. Just one minute. 
(Interruptions) .. .I want to ask the Members 
something. (Interruptions).. .I am calling 
you. (Interruptions).  . One minute. 
(Interruptions).. No. I will call everyone. 
(Interruptions). Just one minute. I want to 
ask the Members something. (Interruptions) 

SHRI V. NARAYANASAMY 
(Pondicherry) : Madam. I am on a point of   
order.     (Interruptions)... 

THE VICE CHAIRMAN 
SHRIMATI JAYANTHI 
NATARAJAN) : Yes, I will call everyone. I 
want to ask the Members something. 
(Interruptions).. .Areyou interested in 
seeking clarifications 7 (Interruptions).. . 
Please sit down. (Interruptions).. . 

SHRI SUBRAMANIAN 
SWAMY. : What about lunch hour ? 

*Not recorded. 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : There is no . lunch hour. 
(Interruptions). . No. Please sit down. I 
want to ask the Hon. Members if you are 
interested in seeking clarifications. (Interru-
ptions). . . 

AN HON.    MEMBER    :    No. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : I am going to call 
Members to seek clarifications. 
(Interruptions).. . Let us do it in order.     
(Interruptions).. . 

SHRI YASHWANT SINHA : I want to 
raise a Point of order, Madam Vice-
Chairman. (Interruptions). . . 

SHRI MISAR. GANESAN (Tamil 
Nadu) : He himself says it is an incomplete 
statement. (Interruptions). . . 

PROF.       SAURIN   BHATTA-
CHARYA   :   Madam,.. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : There is no 
point in everybody speaking 
together. Mr. Bhattacharya, please 
sit    down. . . (Interruptions}. . . 
Please sit down. (Interruptions).. . 
Please sit down. I am not allowing 
anybody to speak without my 
permission. (Interruptions).. . 
Nobody will speak. (Interruptions).. . No. 
Mr. Bhattacharya. Please sit down.  
(Interruptions).. . 

SHRI YASHWANT SINHA    : 
Madam,.. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please si down, Mr. 
Sinha. Please sit down. (Interruptions).. . 
Please sit down. No, Dr. Jain. Please sit 
down. (Interruptions).. . 

SHRI YASHWANT SINHA : Madam, 
I am on a very important point   of order.     
(Interruptions).. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANATHI 
NATARAJAN)   :   Please sit down. 
(Interruptions).. . 

PROF. SAURIN BHATTACHARYA  

:   * 

SHRI      SANGH        PRIYA 
GAUTAM    :   * 

THE VICE-CHAIRMAN 
SHRIMATI JAYANTHI 
NATARAJAN) : Mr Bhattacharya, it is not 
going on   record.   If you speak without my 
permission it will not go on record.   
(Interruptions).. Please sit down.    
(Interruptions).. . Mr.   Gautam,    please    
sit    down. (Interruptions).  .   Now    
everybody wants to  raise  a point  of order. 
(Interruptions).. .    Please sit down. 
(Interruptions).. .I am not allowing. 1  am 
not allwowing you to raise it. 
(Interruptions).. .No, I am not allowing you 
to raise it.   (Interruptions).. . Please hear me. 
Please hear me now. (Interruptions).. .   
Please  sit down. (Interruptions).. . Please   
sit  down, Mr. Bhattacharya.   Please sit 
down. (Interruptions).  Just hear what I am 
saying.  (Interruptions).. .No, please don't 
stand up when the Chair   is standing up.    
(Interruptions).. .Not kindly sit down.    
(Interruptions).  . First sit down and hear me.   
Please sit   down.       (Interruptions).. . Mr. 
Gautam, please sit down. (Interruptions). . 
.One minute.    Please hear me   first.       
(Interruptions). .Please heat   me   first.      
(Interruptions).. . Please hear me first .   Mr 
Sikander Bakht is half way through what 1* 
was saying.   If every body ralses a point of 
order we will never finish with these 
clarifications. 1 request the Members to 
cooperate with me.  Let us complete  it.     
(Interruptions),. . No, no. One minute. 
(Inetrruptions) 

*Not recorded. 
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.There are Members who have given 
their names for seeking clarifications. 
Whatever you want to say yon can say 
there. Now, if we allow points of order to 
go on there will be no end to it. 
(Interruptions).. . No, kindly permit me. 
(Interruptions) .. .Kindly cooperate with the 
Chair. Let Mr. Sikander Bakht speak. 
(Interruptions).. . 

SHRI YASHWANT SINHA : He is not 
taking the responsibility. We cannot seek 
clarifications from this statement for which 
the Home Minister does not take the 
responsibility.  (Interruptions).. 

THE   VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No, he will answer. 
(Interruptions).. . Mr. Sinha, please one 
minute. (Interruptions).. . 

SHRI YASHWANT SINHA : How can 
we seek clarifications on the statement for 
which the Home Minister does not take 
responsibility? (Interruptions).. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Let me deal with Mr. 
Sinha. Mr. Sinha, your name is here. You 
can say whatever you want at that time.  
(Interruptions).. . 

SHRI YASHWANT SINHA : I have a 
difficulty. I have a problem At this point of 
time. (Interruptions)... 

SHRI DIPEN GHOSH : Madam, I am 
on a point of order. (Interruptions). . . 

THE VICE-CHAIRMAN 
SHRIMATI JAYANTHI 

NATARAJAN) : Mr. Ghosh, your name is 
also there. (Interruptions). . . Now, 
everybody wants to raise a point of order. 
(Interruptions) .. .you kindly cooperate with 
me.  (Interruptions).. . I am not going to 
allow any point of order. Let him somtimes.   
(Interruptions).. . 

SHRI YASHWANT   SINHA   : How 
can we discuss something for which the 
Home Minister is not taking   the   
responsibility   ? (Interruptions).. . 

THE VICE-CHAIRMAN 
(SHRIMATI  JAYANTHI 
NATARAJAN)   :  No, he will. 

SHRI YASHWANT SINHA : He is not 
taking the responsibility. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :   In his reply he will take 
the responsibility. 

SHRI YASHWANT SINHA He is not 
taking the responsibility. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) :   You will have to wait 
for his reply. (Interruptions).. . 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL (Uttar Pradesh)    :    
Madam,. .. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) Mr.    Afzal, 
please sit down.    (Interruptions).. . 

SHRI YASHWANT SINHA : If the 
Home Minister is taking the responsbility.. 
.(Interruptions).. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :  I am giving my ruling.    
(Interruptions).. . 

SHRI YASHWANT SINHA : If the 
Home Minister is taking the responsibility 
for the facts in the statement.. . 
(Interruptions).. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Mr. Sinha, the very fact 
that he has made the statement means that 
he is taking the responsibility for it. 
(Interruptions). . .No, I cannot enter into a 
dialogue with the Members now. 
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(Interruptions).. .I am not allowin g anyone- 
You are not seeking clarifications now.   
(Interruptions).. .    You don't  want  to  seek   
clarifications. (Interruptions).. . 

SHRI   DIPEN      GHOSH I am on 
a point of order. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)): I am not allowing. 
(Interruptions).. . I am not allowing 
anyone. (Interruptions).. I am not allowing 
you, Mr, Bhattacharya. 1 am not allowing 
any body. 

SHRI DIPEN GHOSH : You are right 
that I and certain other Members have 
given names for seeking certain 
clarifications. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Your names are here. 

SHRI DIPEN GHOSH : But to seek 
clarifications on what and who will clarify 
and what he will clarify ?   (Interruptions).. 
. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Kindly sit down. 
(Interruptions). Mr. Narayanasamy, please 
sit down.    (Interruptions). 

SHRI DIPEN GHOSH : On what basis 
he will.. .(Interruptions). Madam, just now 
while you were in the Chair, the Home 
Minister has stated that, what he has stated 
about the UP Government statement not 
necessarily he is agreeing to it. If I seek a 
clarification.. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Wait for the reply. 
(Interruptions). Kindly sit down. Don't you 
want a statement from him ? (Interruptions). 
I am not able to understand what your pro-
blem is. (Interruptions). Please keep   quiet.  
Let us have an   end to 

this. Please sit down. (Interruptions). I am 
not allowing. 

SHRI N. E. BALARAM (Kerala) : We 
will seek clarification provided the Home 
Minister will agree with me now that he 
will give the opinion of the Government of 
India about what is happening in Ayodhya 
now. (Interruptions). 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) :    You will    have to wait 
for his reply. (Interruptions). 

SHRI S. B. CHAVAN   :   I am prepared   
to   give   my   opinion. (Interruptions). 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN : Kindly sit down. 
Your names are here. (Interruptions). 
I am not allowing. (Interruptions). 
Everybody is interrupting the 
House. My ruling is, your names are 
here with me. Those who want to 
seek clarifications can seek their 
clarifications. The Home Minister 
has made his statement. He says 
that he is willing to give you his 
opinion. Now you will have to wait 
for his reply. If there are any further 
doubts. . .(Interruptions). Please 
Mr. Balaram, don't interrupt. Please sit 
down. Kindly don't enter into a dialogue 
with the chair. He has said that he will give 
the opinion of the Government . He has 
already said it. Now what do you want him 
to say ? (Interruptions). Kindly sit down. 
Stop interrupting me. Hon. Members, I am 
going to call your names. If you don't want 
to seek clarifications then I will switch over 
to other business. 
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I am sorry to say that an attempt is being 
made to change the Parliamentary history of 
this country. This type of statement has 
never come from any Minister.   
(Interruptions). 

THE       VICE - CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : May I answer you ? 
(Interruptions). Please don't interrupt. Let us 
conduct the business of the House with some 
order. Mr. Sikander Bakht, whatever you 
want to ask, you please ask. If you have any 
other objection, let me deal with it. If 
anything is said which is out of the rules, let 
me deal with that. Please conclude now.   
(Interruptions) 

Transliteration in Arabic Script. 
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I am     not yielding, 

Madam,...        {Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : I am not allowing any 
interruptions. Interruptions will not go on 
record.. .{Interruptions) Please sit down. 
You will live your turn. Please conclude 
now. 

MR. Bakht, you have to conclude now, 
You cannot talk for long. 

† [ ] Transliteration   in Arabic Script. 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : You will have to conclude 
now. You cannot go on speaking. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : He is misleading the 
House. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please sit down. No 
interruptions... (Interruptions) Interruptions 
will not go on record. 

SHRI JAGESH DESAI (Maharashtra) : 
Madam, this cannot be allowed. 

Transliteration in Arabic script. 
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SHRI JAGESH DESAI : Let him only 
seek clarifications. He has been speaking for 
very long... (Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : I don't hear what you say. 
If you don't interrupt, he will conclude. 

SHRI DIPEN GHOSH : Are we to make 
speeches or seek clarifications   ? 

SHRI SIKANDER BAKHT I was assured 
by the Deputy Cbaiman that I shall be able to 
make a speech. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : She apparently said that a 
little time would be given to you.   Be brief. 

SHRI SIKANDER BAKHT     : 

 

 

SHRI PRAMOD MAHAJAN   : He must 
first go to his seat. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : He has got the permission 
because be has a bad throat. 

[Transliteration in Arabic script.]
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SHRI   P.   SHIV   SHANKER (Gujarat)  
:    On a point of order. The honourable 
Member is making a prefatory speech. He is 
not seeking clarifications... 

SHRI SIKANDER BAKHT : No, I am 
not. 

SHRI P. SHIV SHANKER : I would 
have appreciated if thesa prefatory 
expressions were a part of his questions for 
clarification which they were not. There is 
no rule under which he can make a prefatory 
speech when a statement has been made...     

SHRI SIKANDER BAKHT : I agree 
with you. 

SHRI P.  SHIV  SHANKER     : 
The honourable Home Minister had been 
more then fair. He said that he had 
reservations on certain aspects of what had 
been reported. He further said that he was 
prepared to give his opinion also. So he is 
more then fair. That is what the honourable 
Members on the other side also had been 
saying. In such circumstances the best thing 
would be, if honourable Members agree, 
either they straightway go ahead seeking 
clarifications or they should provide an 
opportunity to the honourable Home 
Minister to give a separate statement on the 
basis of which clarifications could be sought.   
Let us not unnecessarily 

† [Transliteration     in    Arabic script.] 

complicate the issue. The issue Is g«tting 
complicated. 

SHRI  S.  JAIPAL REDDY     : 
We agree with Mr. Shiv Shanker, There 
must be another statement. 

SHRI P. SHIV SHANKER : He cannot 
make a prefatory speech which has nothing 
to do with clarifications. 

SHRI SIKANDER BAKHT : I have 
somethig to say here because he was telling 
that to me... 

SHRI  S.   JAIPAL REDDY     : 
I completely concur with the valued opinion 
of such a senior Member as Mr. Shiv 
Shanker. He made a very correct suggestion 
which could not be said to be biased. The 
Home Minister must make a statement 
which contains his own considered opinion 
in regard to the information given by the 
U.P. Government and we can seek 
clarifications following such a statement. 

SHRI S. B. CHAVAN : May I make a 
submission ? I have great respect for the 
opinion expressed by my honourable 
colleague. But at the same time, I need not 
wait because these are matters in which 
certain issues can be clarified even at this 
stage. So I need not wait for it. You can ask 
your questions for clarification and I am 
prepared to give my clarifications... 

SHRI  S. JAIPAL REDDY     : 
No, no.   What is your opinion ? 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : He says whatever doubts 
you have, he will clear them himself. Now 
Mr. Sikander Bakht. please finish now. 
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I had to r«u* to what Mr. Suresh Kalmadi 

had said and for that I was allowed to make a 

speech. Therefore, .. .(Interruptions).. .we 

have a right to react to whatever has been 

said 

against us. 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN) : You have already spoken 

for half an Lour. Please conclude now. 

† Transliteration    in    Arabic Script. 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) These are not 
going on record. . .(Interruptions).. . 
Interruptions are not going on record ... 
(Interruptions) ... Interruptions are not going 
on record. . .(Interruptions) ... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please conclude now. You 
have spoken for half-an-hour.. 
.{Interruptions) ..For half-an-hour you have 
spoken. 

†[ ] Transliteration   in Arabic   Script.                             

* Not recorded 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): No. Nothing is 
going on record... (Interruption) .. .Please sit 
down, Mr. Afzal. It is not going on record .. . 
(Interruptions).. .I am telling you that nothing 
is going on record. Please sit down... 
(Interruptions)... 

SHRI DIPEN GHOSH; Madam, I am on a 
point of order... (Interruptions) ... 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Yes,   Mr.   
Ghosh. .. (Interruptions)... 

SHRI DIPEN GHOSH: Madam, the Home 
Minister has made a statement and we have to 
seek clarifications. Mr. Sikander Bakht 
wanted to speak and the Deputy Chairman 
assured him him that he would be allowed to 
speak. But since there was no time. But it 
does not mean that this will be turned into a 
full-fledged discussion ... (Interruptions) ... 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHT NATARAJAN): No, no... 
(Interruptions)... 

†[ ] Transliteration   in Arabic Script. 
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SHRI DIPEN GHOSH : I am not 

opposed to it.. .{Interruptions) .. .I am not 
opposed to discussing this issue because this 
is a very sensitive issue and every party has 
got its point of view to put across and my 
party is also having its own point of view to 
put across. So, I do not mind a full 
discussion. But then you have to declare.. 
.(Interruptions).. . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :    No ; I am  not 
declaring.. .(Interruptions).. . 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please sit down, Mr. Afzal. 
Let me deal with his point of order.. 
.(Interruptions).. . Mr. Afjal , please sit 
down... (Interruptions).. . 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : Madam, I want your 
ruling.. .(Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : I am not hearing you. I 
have not called you ; I have not identified 
you. I am allowing only Mr. Dipen Ghosh 
who was on a point of order.. 
.(Interruptions).. . 

SHRI YASHWANT SINHA : What is 
your ruling ? ... (Interruptions).  . 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : I am giving the ruling 
now. Mr. Ghosh, please conclude now. 

 

SHRI   DIPEN       GHOSH       : What 
is your ruling ? 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please wait. I am giving 
the ruling. Mr. Sikander Bakht, apparently, 
the Deputy Chairman has committed that you 
will be allowed to say a few words. But now 
you have taken more than 45 minutes. I 
cannot allow you any more. 

SHRI SIKANDER BAKHT    : Just 
one minute.    (Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : I am not allowing it to 
become a debate. Only clarifications can be 
asked. Please ask your calrifications. 

SHRI SIKANDER BAKHT : Let me 
finish two or three things. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :  No, no. 

SHRI SIKANDER BAKHT : I will 
finish very quickly. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHULAM 
NABI AZAD) : Madam Vice-Chairman, I 
would like to ask whether we are having a 
full-fledged discussion or this is a clarifiction 
on the statement. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No, we are not having a 
debate. 

† [ ] Transliteration  in    Arabic script. 
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SHRI GHULAM NABI AZAD : As far 
as I know, this is a statement by the hoh. 
Home Minister and what is required is just 
clarifications. {Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) Mr.    Kamal 
Morarka, why are you interrupting ? 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Nothing is going on 
record. 

SHRI KAMAL MORARKA   :* 

SHRI     KAILASH     NARAIN SARANG : 
** 

THE VICE-CHAIRMAN       
(SHRIMATI JAYANTHI 
NATARAJAN) : Mr. Sikander Bakht, now 
please seek your clarification. 
{Interruptions) Let me give my ruling. 
Members, please understand. Let me make 
it very clear that these   are   only   
clarifications. 

SHRI KAMAL MORARKA    : Madam... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No, Mr. Morarka. Do not 
interrupt the Chair. 

SHRI KAMAL MORARKA     : I am on a 
point of order. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No, I cannot listen to you 
untill you listen to me. I will allow you to 
raise it after I finish speaking. The point is, 
you cannot convert it into a debate. It is only 
clarifications. {Interruptions) Please do not 
interrupt the Chair. Have the courtesy to 
listen to the Chair. The Deputy Chairman 
has committed to allow Mr. Sikander Bakht 
to speak. Therefore, he is the only one who 
has been allowed. {Interruptions) One 
minute please. Now, he has already spoken 
for more than 45 minutes. I am not allowing 
any more. Only clarifications now, Mr. 
Sikander Bakht. Please seek your 
clarifications, nothing else. 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Pandeyji, please let him 
finish. Your turn will come. {Interruptions) 
Pandeyji, I am not allowing you. Please 
take your seat, (interruptions) It is not going 
on record.   Please sit down. 

DR. RATNAKAR PANDEY :* 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Whatever you are saying 
is not going on record. Please sit down. 

 

† [ ] Transliteration in Arabic Script. †*Not recorded. 



407 Statement [RAJYA SABHA] by Minister        408 
 

THE VICE-CHAIRMAN 
(SHRIMATI     : JAYANTHI 
NATARAJAN)      Please conclude. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) Now, please 
conclude.    (Interruptions) 

SHRIMATI JAYANTHI 
NATARAJAN: Please take your seats. 

SHRI S. JAIPAL    REDDY    : Madam, 
I am on a point of order. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :  I will call you. Please 
take your seat. (Interruptions) 

† [ ] Transliteration in Arabic script. 

 

SHRI S. JAIPAL    REDDY     : 
I am on a point of order. As you have rightly 
pointed out, Madam Deputy Chairperson was 
good enogh to permit the leader of BJP to 
make a brief presentation. But he is referring 
10 the whole history... {Interruptions). 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : All of you please dont 
interrupt ; let Mr. Jaipal Reddy say 
something you don't interrupt him. 

SHRI  S.  JAIPAL REDDY 
He is referring to the whole history. He is 
entitled to his view of history .. 
(Intrruptions)... 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Let him finish Dr. Abrar 
Ahmad. 

SHRI S. JAIPAL REDDY : Madam 
Deputy Chairperson, to the best of my 
understanding, permitted him to react to the 
point made by Mr. Suresh Kalmadi 
yesterday. To the best of my memory, Mr. 
Suresh Kalmadi referred to the present ; he 
did not refer to the history.   But 
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since Mr. Sikander Bakht is insisting upon 
his fundamemtal right to refer to his history, 
I suggest that we all be permitted to refer to 
our respctive view and let this be converted 
into a discussion. 

THE VICE-CHAIRMAN      

(SHRIMATI JAYANTHI 

NATARAJAN) : No,   I   am not 

permitting. 

SHRI   S.   S.     AHLUWALIA (Bihar)   :   
Let everybody   speak on that.     
{Interruptions). 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No, I am not permitting. l 
am not allowing anybody to speak. 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) Dr.    Pandey, 
please sit down. Mr. Sikander Bakht, you 
please seek your clasifica-tions and finish. I 
am not allowing any speeches. 

SHRI SIKANDER   BAKHT : I 
1 am prepared to agree to what the Leader of 
the Opposition has said. But unfortunately 1 
have to go to the point of secularism.. 
.(Interruptions). 

† [ ] Transliteration in Arabic Script 

THE VICE-CHAIRMAN 

SHRIMATI JAYANTHI 

NATARAJAN)    :    No, no. I am not allowing. 

SHRI SIKANDER BAKHT    : Madam,  

we are  being accused.. . 

SHRI   DIPEN   GHOSH 
Madem, I am on a point of order. 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN) : No, I am not allowing 

anyone, Mr. Sikander Bakht, please finish 

with your clarifications. 1 am not allowing 

anybody. Please take your seats. 

SHRI SIKANDER BAKHT     I 

The Home Minister himself has gone into 

quite a few years in the history and I want 

to talk of secularism, because we were 

being accused of being anti-secular.. . 

(Interruptions) 

 

THE VICE-CHAIRMAN 

(SHRIMATI JAYANTHI 

NATARAJAN) No,    Mr. 

Sikander Bakht, I am not allwoing. 

SHRI SIKANDER BAKHT     : 

And I am going to prove by hi story; i I 

will quote from history as to who is 1 secular 

and who is anti-secular.. . i      

(Interruptions).   Why not ?   Who is 

running the Government in Kerala 

today  ? 
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What is Mallapuram district in Kerala  ? 

SHRI DIPEN GHOSH : They were 
supported by the BJP agains the Communist 
party government... {Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Dr. Ratnakar Pandey Please 
sit down. I am not allowing Mr. Bakht, how 
much more time you     will take ? 

† Transliteration in Arabic Scrip 
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*Not recorded. 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No. Mr. Malaviya please.It 
is not going on record. Interruptions would 
not go on record. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : It has not gone on record, 
what you spoke. Mr. Satya Prakash 
Malaviya . 

"According to information available 
with the Home Ministry,   on 
31-10-1991   seme persons all is over   the   
Ram  Janroa   Bhoomi- 
Babri Masjid structure and bouttd flags on 
the domes and some persons going for 
'darshan' of the details caused some 
damage to the out side of the outer wall of 
the stuer ture. The damage was reported to 
be done through 'trishules' carried by these 
persons. Following this incident, the State 
Government tightened the security and 
regulatory measures. 

The Central Government's concern 
regarding the protection of the disputed 
structure has been brought to the notice of 
the State Government with the request that 
suitable arrangement be made for its safety." 
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The country stands today on a maior 
cross-road of history. A right turn—and the 
country would be well on its way to 
fulfilment. A wrong turn—and the country 
would be in serious trouble. 

"Ijence party is committed to built Shri 
Ram Mandir at Janma-sthan by relocating 
superimposed Bablr structure with due 
respect." 
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"Q. : Aren't you mixing religion with 
nationalism ? . 

SHRI KALYAN SINGH : This is not a 
religious issue. I have just said that the 
construction of the temple is not merely a 
quetion of another place of worship. It is a 
symbol.    Let me elaborate." 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)       :       Malaviyaji please 
conclude. 

SHRI SATYA PRAKASH 
MALAVIYA : I am putting my quewtions, I 
am seeking my clarifications. 

'SHRI KALYAN SINGH : When we 
were ruled by the British there 

was a statue of Queen Victoria. It is not there 
today. At India Gate in New Delhi, there was 
statue of King George V. It was removed. 
Why ? Because in independent India they 
were seen as symbols of . salavery. Hencethey 
were removed. In 1528, the Mandir was 
destoyec-by Babur and a structure was put up 
to symbolise a mosque. The truth is that the 
structure was not put up for any religions 
purpose of prayer. It was put up as a symbol 
of his victory over us. That victory which was 
a symbol of our national debacle. This symbol 
has caused a great, deal of pain and 
humiliation to the successive generations of 
Hindus for decades. It is a symbol of 
slavery." 

The Uttar Pradesh Chief Minister has 
said that this Babri Masjid is a svmbol of 
slavery "And for it to remain in Independent 
India is a challenge to our national pride and 
self-respect That is why I said at the very 
outset that the construction of the Ram 
temple is not merely..." 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : You can't read on like this.. 
.{Interruptions).. .No, please—
(Interruptions)... Ahluwaliaji, please sit down. 
Mr. Malaviya, please seek your clarifications    
You can't read a statement. 

SHRI   SATYA       PRAKASH 
MALAVIYA :   This is my clarification, 
Madam. 

SHRI S.  S. AHLUWALIA     : 
He is reading a   newspaper.      ... 
{Interruptions)... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) ; Please don't read the 
newspaper—(Interruptions)...       I am not 
permitting him 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)    :   Don't interrupt, please, 
Mr   Gautam    {Interruptions) 

No interruptions. please No, no I have 
to call speakers in order, Mr    Hipei 
pleaser, 

SHRI HIPHEI (Mizoram) : I want to 
clarify one point. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No, please Check with the 
Congress because I will have so to the.- 
members in order. I have a list over here. 
(Interyuptinns) No. no, you cannot What is 
it   ? 

SHRI HIPHEI    :   I   will  take half a 
minute 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 

NATARAJAN) : No, no, no Do you have  a 
point of order 1 

DR.   RATNAKAR PANDEY : 
He has point of order, Madam 

SHRI HIPHEI  : Madam, I will 
take half a minute only 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :   Let him speak 

SHRI HIPHEI   :  Half a minute 

Whenever secularism is talked about 
here in this House, Mizoram i? mentioned I 
would like to make it very very clear in this 
august house that the case of Mizoram is not 
a case of secularism. It is not a dispute 
between one religion and another religion. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)  : All right   No, no 

SHRI BHUBANESWAR KALITA 
(Assam) . Mr Sikander Bakht has 
mentioned  about Mizoram. 

SHRI HIPHEI   :   It is between 
one political party and another political 
party whose members are all Christians So, 
this cannot be taken as anti-secularism   
That is one 
point. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) . All right. Now enough. 
Now let Dr. Subramaman Swamy speak. 

SHRI HIPHEI   : In reply to the 
point made by the hon. Members... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : All right, Mr. Hiphei. You 
made your point, You have made your 
point. 

SHRI HIPHEI : There is no dispute 
anywhere in Mizoram about 
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[SHRI HIPHEI] 

a mosque, a temple, a Hindu temple, a 
Christian temple. No dispute at all. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : All right. Now please let 
Dr. Subramanian Swamy speak. Please sit 
down. Please sit down. Please sit down. You 
have made your point. Please sit down. 

SHRI SUBRAMANIAN 
SWAMY : Madam Vice-Chairman, the issue 
is not one of what the BJP Government is 
proposing to do. The issue is what the 
Central Government proposes to GO because 
we know what the BJP Government will do. 
The party suffers from a negative psychic 
anti-Muslim fixation. So, it is bound to be 
taking steps which the secular sections of the 
Indian society are not going to accept. 

But the puzzlement is on the behaviour 
of the Central Government. Today we have 
spent nearly 3 hours trying to extract from 
the Home Minister exactly what the Central 
Government position is. All that we have so 
far got is that in the clarification he would 
state the   Central   Government    position. 

I have the following clarifications, 
therefore, to seek : 

The first is that the National Integration 
Council decided that a Standing; Committee 
would be constituted under the chairmanship 
of the Home Minister for such purposes so 
that it can be quickly and rapidly called. I 
would like to know from the Home Minister 
whether he proposes to call a meeting of the 
Standing Committee of the National 
Integration Council, which was set up for 
this very purpose, to meet such exigencies. 

The second is that the Chief Minister of 
Uttar Pradesh, in the National Integration 
Council meeting, invited a parliamentary 
delegation or 

a delegation of the National Integra" tion 
Council itself to visit Ayodhya and see it for 
themselves. We really do not know what is 
going on there. They have built a wall there, 
and they are now controlling entry into the 
Masjid complex. The Home Minister so far has 
not told us whether the Masjid has been  
amoered with of has been damaged. Nobody 
really knows that. Therefore, in the interest of 
communal harmony in the country there should 
be some direct evidence for us and that too for 
Members of Parliament. Therefore, I would like 
to know, drawing on the invitation of the Chief 
Minister, made in the National Integration 
Council, whether he would send a parliamen-
tary delegation to Ayodhya im-medialely so 
that we know the exact position and we may 
inform the people and set the doubts at rest. 

Finally, Madam, I would like to say that 
there was the whole episode of the Home 
Minister making a statement, then not having 
the statement ready, and then I find that it 
was because the machine had broken down. 
Today we find that he had actually got the 
report much earlier but that wasnot placed 
before him, or there was some other reason. 
There arefprivilege notices on that. I would 
really like him to inquire as to what is 
happening in his Ministry. According to my 
information, the Home Ministry is infiltrated 
in a Very serious way by the RSS and 
therefore, I would like him to take some 
steps to inquire becauseit if under the Central 
rules, illegal for Government servants to 
participate in RSS activities. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIA- „ MENTARY 
AFFAIRS AND THE MINISTER OF STATE 
IN THE MINISTRY OF HOME AFFAIRS 
(SHRI M. M. JACOB) : It is a wild allegation 
without any basis. 

SHRI SUBRAMANIAN 
SWAMY ; Well, you have to find put and tell 
me. 
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AN HON. MEMBER  Rajya Sabha 
Secretariat. 

SHRI SUBRAMANIAN 
SWAMY ; It is possible there also. I do not 
know. But certainly here, in the Home 
Ministry, what is happening is very fishy. 
There is suspicion. After all, he cannot take it 
so lightly. Parliament had wasted one hour 
yesterday waiting for the statement of the 
Government. I would like the Home Minister 
to give a clarification on that also. Finally, the 
Home Minister must tell us what he feels 
about the statements of the Vishva Hindu 
Parishad and the Chief Minister of U.P., 
published in today's press, that irrespective of 
what the Centre is going to say, they are 
going to go ahead with the temple 
construction. 
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THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN) : He will ask his 
clarification. Let me deal with   it.  Please sit 
down. 

to him. Mr. Agarwal, please sit down. 
(Interruptions). Mr. Desai, please sit down. 
Mr. Sikander Bakht was permitted by the 
Deputy Chairman to make his point. 
(Interruptions). That is why, I permitted him. 
(Interruptions). Mr. Ahluwalia, kindly ask 
your clarification and conclude. 
(Interruptions). Please seek your 
clarifications. (Interruptions). Would you 
mind if I tell this thing to him ? Please let me 
tell him. I am talking to Mr. Ahluwalia. Don't 
get excited. Please understand that Mr. 
Sikander Bakht was permitted by the Deputy 
Chairman to make some prefatry remarks 
and that is why, I permitted him. 
(Interruptions). 

 

 

SHRI s. s. AHLUWALIA     
Madam, I have not yet started. What is this ? 
We have got the same right. He & also a 
Member of this House. I am also a Member 
of this House. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Dr. Jain please sit 
down. (Interruptions). I can't tell him unless 
you sit down and keep silent.   Let me talk 

 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): Kindly ask your 
clarifications and conclude. 

DR. JINENDRA KUMAR JAIN ; 
Madam, I am on apoint of order. This is time to 
seek clarifications. 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN); I know that. I 
know it, Dr. Jain. Kindly allow me to deal 
with him. I have permitted him to seek clarifica-
tions.   (Interruptions). 
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DR.   JINENDRA KUMAR 
JAIN    :   He is wasting our time. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRIMATI 
JAYANTHI NATARAJAN): I have permitted 
him to seek clarifications. 

DR. JINENDRA KUMAR JAIN : 
Please limit him to seek clarifications. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : As much as I limited Mr. 
Sikander Bakht, I limit him..   
(Interruptions).. . 

SHRI S. S. AHLUWAL1A : These are 
my questions addressed to the Minister, not 
to you. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No; you please talk to me. 
You ignore him... . (Interruptions).. . 

SHRI S. S. AHLUWALIA : You are a 
future minister or what you will become, 
that God knows only. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :   Mr.  Ahluwalia, 
don't answer all that.   Please   seek 
your  clarifications..................     (Interrup 
tions). . .You   please     seek   your 
clarifications. 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)        Mr. Agarwal, please   sit  
down.      (Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please seek clarifications 
only. You ignore all that. 

SHRI S. S. AHLUWALIA : I am only 
seeking clarifications. These are my 
clarifications. 

DR. JINENDRA KUMAR JAIN : He 
does not want to seek any clarification. 

SHRI S. S. AHLUWALIA : These are 
my claifications. Why are you reacting ? It is 
not your party. Why are you reacting ? 

 

SHRI M. M. JACOB. : Only because of 
the interruptions from Dr; Jain, he is taking 
more time ; otherwise Ahluwalia is prepared 
to 
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THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :  I am asking him 
to conclude.     Please   conclude 
(Interruptions).. .You can't have a running 
commentary, Dr. Jain. Please let him seek 
his clarifications ; otherwise, we will never 
be able to finish... .(Interruptions)... Let him 
finish... (Interruptions)... 

SHRI JAGESH DESAI   :   This 
is their attitude______(Interruptions)... 
This is their attitude. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Interruptions are not 
going on record. 

SHRI PRAMOD MAHAJAN :* 

SHRI N.E. BALARAM   : * 

DR.    JINENDRA       KUMAR JAIN    
: "* 

SHRI    KAILASH      NARAIN 
SARANG    :    * 

SHRI        RAM        NARESH YADAV   
:   * 

*Not recorded. 

SHRI SYED SIBTEY RAZI (Uttar 
Pradesh) - Madam, I am on a point of order. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No, I am not allowing. 

SHRI SYED SIBTEY RAZI i Madam, 
I am on a point of order. This should not go 
on record. 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Under what rule ? .. . 
(Interrutpions).  Under what rule ? 

SHRI  SYED SIBTEY RAZI : 
Madam, my point of order is this. It has 
been the tradition that nothing could be said 
against the history. My friend is trying to put 
the distorted history on the record of this 
House..  

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : His interruption is not 
going on record. 

SHRI    JAGESH    DESAI       : 
Madam, it must go on record. 

SHRI SYED SIBTEY  RAZI   : 
Madam, my point is, you should kindly give 
an order that this should not go on record... 
(Interruptions)... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Mr. Sibtey Razi, I will go 
through the record. I will go through the 
record and,I will check up. Yes, Mr. 
|Ahluwalia, please conclude. 

SHRI S. S. AHLUWALIA : How can I 
conclude ? They are disturbing.   
(Interruptions)... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)     :      Please don't 

take less time. Please don't interrupt. Let him 
complete. Let him have his own say... 
(Interruptions)... 



433 Statement [25 MAR.  1992] by Minister        434 

disturb. If you keep on disturbing he will 
never be able to finish. Please conclude.     
(Interruptions)... 

SHRI S. S. AHLUWALIA I am not 
putting any new points. I am seeking 
clarifications. (Interruptions) ... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Conclude your seeking 
clarifications. (Interruptions).. 

SHRI S. S. AHLUWALIA : Why are 
they reacting if they are not involved in 
these things ? Why are they reacting ? If you 
have not done this crime, why arc you   
reacting   ?      (Interruptions)... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No reactions. You please 
conclude. 

 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please conclude, Mr. 
Ahluwalia. Please conclude now. 

SHRT S.  S. AHLUWALIA     i I am 
concluding.    (Interruptions)... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : No reactions on 
the member's       clarifications. 
(Interruptions)...Leave it to me to judge 
what is relevant. (Interruptions) ... 

 DR JINENDRA KUMAR JAIN : We 
seek your protection. You have to protect 
us. (Interruptions) ... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)    :  Yes, I will. 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)  :   No interruptions. 
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Now, let him finish (Interruptions). . . 
Please conclude, Mr   Ahluwalia. 

SHRI  S.   S   AHLUWALIA      : 

I am coming to my point (Interruptions) ... 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 

. NATARAJAN)   :   You have taken 
' 12 minutes.  Now, please    conclude. 

(Interruptions)...   The interruptions 
will not go on record   {Interruptions) 

The interruptions   will ' not 
go on record. 

SHRI S S. AHLUWALIA : * 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : It will not go on record. 
(Interruptions)... I am not allowing you. 
(Interruptions)... I am not allowing. Please 
sit down Mr. Agarwal. (Interruptions)... Mr. 
Agarwal, please sit down. (Interruptions)... 
Mr. Ahluwalia, please don't make any 
personal remarks against Members. (Inter-
ruptions)... Please not't make personal 
remarks.   (Interruptions)... 

SHRI S. S AHLUWALIA : No, he 
could not disturb me. Why is he disturbing 
me ? (Interruptions) 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   : I will expunge it 
(Interruptions)...   I will expunge it. 
(Interruptions)...   I will expunge it. 
(Interruptions)...       Mr.   Ahluwalia, don't   
make   personal   remark-; (Interruptions)... 

Mr. Pandey, don't make personal remarks. 
Please conclude. (Interruptions)  This will 
not go on record 

DR RATNAKAR PANDEY :* SHRI S. 

S  AHLUWALIA": • 

DR        J1NENDRA    KUMAR JAIN    :    
* 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) : Please sit down. 
(Interruptions) This is not correct Nothing 
is going on record It is very unfortunate if 
yoy make personal remarks Please not't 
make personal remarks in the House. 
(Interruptions) ) Don't do this   
(Interrutpions) 

 

THE VICE-CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN)   :   Mr   Abluwalia, please 
conclude 

*Not recorded 
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Mr. Ahluwalia. don't enter 

into argument with him. You please address 
the Chair. 

 

THE VICE-CHAIRMAN 
(SHRI M. A. BABY):   Mr.   Ahlu-walia, 
please, please coclude. 

 

These interruptions will not be recorded 
You please permit your colleague to 
conclude.. .(Interruptions)... These 
interruptions will not go on record. Why are 
you unnecessarily vitiating the atmosphere ? 
Mr. Ahluwalia, you please address the Chair. 
Don't enter into argument'. 

 

THE      VICE CHAIRMAN 
(SHRIMATI JAYANTHI 
NATARAJAN) :    Please   coclude. You 
have already taken 15 minutes. 

 

*Not recorded 
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SHRI N E BALARAM : Sir, we having 
a debate ? 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY) : No, we are not having a debate. He 
is seeking clarifications. 

SHRT N E BALARAM: I want to now 
from the Home Minister whether we are 
having a debate. 

SHRI V GOPALSAMY : If we are 
having a debate, let us have it. We have no 
objection But at the same time we should also 
be allowed to speak this long 
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SHRI D1PEN GHOSH    :   Mr. Vice-

Chairman,    Sir, at the outset, 1 want to 
make it abundantly clear that   actually, day 
before yesterday, on the basis of certain 
Press reports, certain point s were raised 
and it was demanded that the Home 
Minister shuld make a statement.   
Yesterday also, a similar statement was 
asked for and it is good that before making 
any   statement,  the   Union   Home 
Minister waited to receive the reply from 
the Uttar Pradesh Government. But what 
we wanted from the Union Home   
Minister   was   the   Union Government's   
statement   on     the published Press 
reports.     But   unfortunately, the 
statement which the Union  Home   
Mnister  has  made contains only the 
reple'es given by the  Uttar Pradesn   
Government. Obviously, in the Indian 
Parliament, the   Members   of   Parliament   
are entitled to seek clarifications on a 
statement made by a Union Minister. 
According to this perception,    the Union   
Minister   should    make   a statement 
anyway.  In regard to this statement, there 
are some important features.     Without  
meaning      any disrespect to my elderly 
colleague, Mr. Sikander Bpht, the leader of 
the BJP, to   put  the   record    straight. I 
must say that what he stated here us part of 
history was  only   his perception of history 
and not the history which  had  actually  
taken place.  There may be a difference in 
perceptions.      You    know    what 
happened, what transpired, in the last 
History Congress held in Delhi. The whole 
dispute arises out of a partisan 
interpretation of the history by a party 
called BJP.  He has also given a new 
concept of   secularism. A party wedded  to  
the  goal   of establishing   a  Hindu   
Rashtra   is called a secular  party because 
this is declared by a person belonging to a 
different religion.  It   may be his 

perception. But you and we have had the taste 
of secularism in Kerala. He was referring to 
Kerala where in the last election a Left Front 
candidate was opposed by the BJP Muslim 
League-Congress I combine. An independent 
candidate who was supported  by the Left 
Front was opposed by the BJP-Muslim 
League-Con ressl. That may be a perception 
of secularism which he saw in the last 
election in Kerala.   What I want to say is, in 
fact, the BJP, in order to gain political 
mileage and more so, electoral mileage,  had 
used    this dispute   and  obviously not     the 
mandate,   by  stoking  fire  to  the religiosity  
of the  people  of our country.    Everyone 
witnessed that wherever  the  Rath   Yatra     
went through, it sparked off riots.   And after    
the     BJP      assumed     the governance in 
UP, we know   how communal passion is 
running high, how communal tensions are 
being aroused everyday.   Today the BJP 
cannot absolve itself of the responsibility for 
creating a communal divide in our country.  
For giving clarifications the senior Minister is 
not there. But anyway, Mr. Jecob is here. 
From this statement it appears that as many as 
eight or nine times the Union Government 
had to write letters to the UP Government on 
the basis of certain information either 
published in the press or received by them 
through their own agencies. The fact that in 
the recent past they bad to write eight or nine 
times to the UP Government indicates that 
there is something wrong going on there. 
There are two aspects—the    court orders and 
the assurance given in the meeting of the 
National Integration Council.   The   UP 
Government has given its own version.   
Obviously it will give its own version.   But 
what about   the   Union     Government's 
stand ? So, my first point of clarification is 
whether—whether Mr. Jacob replies  or  Mr.   
Chavan   replies— the Union Government is 
in agreement with what the Uttar Pradesh 
Government has stated in connection with the 
incidents referred to in the statement.    What 
is the input  that the Union Government has 
got or is in 
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possession, of other than those received from 
the State Government ? Do the recent 
demolitions which have taken place or 
which are taking place hit the Court orders 
and also the assurance given by the Uttar 
Pradesh Chief Minister in the National 
Integration Council meeting ? I would like to 
know this. 1 would like to know specifically 
from the Union Government—I am not 
seeking clarifications on the statements 
made or replies given by the U.P. 
Government—whether the Union 
Government shares the views that have been 
expressed by the U.P. Government because 
the Home Minister has already stated willy-
nilly that it does not mean that he is agreeing 
to what the Uttar Pradesh Government has 
stated. So, I want to put it on record that the 
Union Government should come out 
straightaway saying whether they are in 
agreement with this or not, whether the 
recent demolitions that have been published 
in the newspapers everyday hit the Court 
orders or not and whether the Government 
does not stand committed to the assurance 
given by the Uttar Pradesh Chief Minister in 
the National Integration Council meeting. 

Then, in the last but one 'para of the 
statement, it has been mentioned that the 
"Central Government is of the clear view 
that the Courts' orders must be fully 
respected by all the parties concerned 
including the State Government, and 
nothing should be done which will 
accentuate communal feelings or the 
sensitivities that exist in relation to this 
dispute and make the settlement of the 
dispute even more difficult." This is just a 
pious wish. Of course, nobody can prevent 
any body from expressing a pious wish. But 
what I want to know is what the occasion is 
which led the Union Government to express 
this killd of a pious wish. Has there been 
any occasion to do so ? 

SHRI CHATURANAN 
MISHRA : The Budget Session and the 
elections are there. Don't you know that ? 

SHRI DIPEN GHOSH : This is what I 
would like to know specifically from the 
Government. Has there been any occasion 
for this or in the perception of the Govern-
ment has there been any dindication in 
certain activities which are going on there of 
the Court orders being violated ? Otherwise 
what made you say this ? So, come out 
straight away and say specifically whether 
there is any indication of the Court orders 
being violated and whether that is what 
made you make this statement and express 
this pious wish. 

It is not a simple matter of a pious wish. 
We would like to know what steps the 
Union Government will be taking if there is 
an iota of violation of the Court orders or if 
there is any act being committed by the 
Uttar Pradesh Government which runs 
counter to the assurance given by the Chief 
Minister of Uttar Pradesh in the National 
Integraion Council. I am saying this because 
my party does not want the status quo to be 
disturbed and my party wants that nobody 
should indulge in anything that would affect 
the interests of the minorities. My Party 
wants that thousand and one temples can be 
built, but they can be built without 
demolish'ng or touching or affecting any 
other religious shrines, including the Bahri 
Masjid. So. I want to know from the Union 
Government as to what steps they would be 
taking if the court's orders are violated or if 
there is an attempts to violate the court's 
orders or there is an attempt to act running 
contrary to the assurances given in the 
National Integration Council meeting. 1 
would like specific clarifications on these 
points.   Thank you. 

 



445 Statement. [25 MAR.  1992] by Minister 446 

 



447 Statement [RAJYA SABHA] by  Minister 448 

 

SHRI V. GOPALSAMY : Mr. Vice-
Chairman, the Home Minister in his 
statement has started)with the events which 
happened in the month of October last year. 
Sir, the events which took place in the 
month of October 1991, gave a stiern 
warning 

about what is going to happen in Ayodhya—
the dubious game of the BJP Government. 
Sir, on 7th October 1991, the Government 
acquired the land through a notification but 
on 5th October, the Home Minister of India 
received a letter from the Chief Minister of 
U.P. in which the Chief Minister 
categorically denied any such move on the 
part of the Government to acquire the 
concerned site. And the Home Minister in 
his interview to The Hindu on 12th October 
stated : "I am surprised because just two 
days ago I received a letter from the Chief 
Minister that the Government was not 
contemplating any such move to acquire the 
land." Within two days the Government 
acquired the land through a notification. 
Then on 31st October, the Bajrang Dal 
volunteers scrambled upon the domes of 
Babri Masjid and hoisted saffron flags which 
is nothing but exhibiting religious bigotry 
and a deliberate assault on the symbol of a 
particular religious community. 

What   is   happening,   therefore, gives a 
serious warning because in the statement 
there is a mention about  the  order  of the   
Lucknow Bench of Allahabad High   Court. 
The order is clear when it says    : "No   
structure   of any  peimanent nature  shall be 
put up thereon". On page 3 of the statement 
of the hon. Home Minister, it is admitted.. I 
quote   :   "According to the Chief Minister's 
reply dated  10th March, 1992 the 
construction of the wall is being undertaken".   
Therefore, the Chief Minister had admitted 
that the construction of the wall was being 
undertaken. But there is a contradiction.     
On page 4,   it    has been stated—I quote : 
"The State Govern-ment has also stated that 
the Tourism Department has not constructed 
any permanent structure ".  I would like to   
know   from   the   hon.    Home Minister   
inhether   any   permanent structure has been   
erected there or not.   If it is not, what is the  
nature of the structure ? As I pointed out just 
now, the Chief Minister himself had 
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admitted that the construction of a wall was 
being undertaken. The 'construction of a wall 
in the Nagar style of architecture had been 
commenced by the U.P. Government' 
according to reports received by the Home 
Ministry. Therefore, I would like to know 
from the hon. Home Minister, what is the 
nature of the structure ? If it is a permanent 
structure, what is the Government going to 
do ? What are you going to do when the U.P. 
Government has defied the specific order of 
the High Court ? 

Under these circumstances,    the 
statement of the Chief Minister of U.P. as 
well as the statement  of the Secretary-
General of the VHP, Mr. Ashok Singhal, 
are to be taken into account.    Mr. Ashok  
Sinhgal had sad   that  the  demolition  of 
the structures and the buildings in the 
premises of Shri Ram Janma Bhomi was the 
most welcome step towards the "liberation 
of the Janma Bhoomi. He stated that with 
this important step, the process of 
construction of the  Janma  Bhoomi      had  
almost commenced.'   This is the statment 
of Mr. Singhal.   The Chief Minister of U.P. 
said yesterday that they were going to build 
the    temple at any cost.    What does he 
mean by 'any cost'   ? Are they going to 
build the temple at the cost   of the unity of 
India ?  Are they going to build the temple 
at the cost of secularism    ? Are they going 
to build the temple at the cost of democracy 
? 

Sh, the VHP had declared sometime 
back that there was not one mosque, that 
there were thousands of mosques to be 
demolished. They said that. When we see 
what happened last year, in the month of 
October, and what has been happening in the 
last three-four days, we are terribly afraid 
that, any moment, the Babri Masjid structure 
would be demolished. The moment they 
commit the fatal crime of demolishing or 
destroying any part of the Babri Masjid, that 
very moment, the concept 'of unity, the 
concept    of 

secularism,       would       be   totally 
destroyed. 

Mr. Ashok Singhal has also said : 'By 
the time we reach the shrine, where the 
sanctum sanctorum will be built, our fervent 
hope is that the Muslim leadership will agree 
to shift the Mosque'. Therefore, their 
intention is very clear. What is at stake today 
is not just whether India is going to be a 
secular State or a Hindu Rashtra. What is at 
stake is the very existence of a nation-State. 
India's survival as a pluralistic and an 
evowedly democratic society is. at stake. 
Therefore, I would like to know from the 
hon. Hone Minister as to what the 
Government is going to do. What are you 
going to do ? They have removed the 
structures. They have demolished some 
Hindu temples. This is an operation in 
camouflage. Their sole aim is to build 
temple on the ruins of the Babri Masjid. 

Sir, the Central Government   is 
following a weak-kneed policy. The most  
ridiculous hypocrisy of   the Congress(I) was 
demonstrated yesterday when they stood 
alone with the BJP Members, when the 
Motion for the suspension of the Question 
Hour was put to vote.   Then, when   the 
leader of my party pointed out that the 
voting should be by Division, they 
developed cold feet because, in that event 
they would be   exposed to the whole world, 
in regard to their commitment   to the 
principle of secularism.  Then   they    
somersaulted.   This happened yesterday. 
Sir, I raise my accusing  finger at the 
Congress party because it is- they who   
permitted   them   to   perform 'shilaniyas' in 
Ayodhya. The whole trouble   staited then.      
They   were responsible for that. 

The Home Minister is giving sermons, 
preaching sermons. Wise counsel, should 
prevail. When the minds and hearts of 
millions are wailing our Home Minister is 
giving sermons in his statement, as Nero was   
fiddling   when   Rome      was 
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burning. I would like to know if there is a a 
covert relationship or conspiracy between 
the BJP and the Congress(I). Also, I would 
like the Home Minister to give specific 
answers to my three questions. 

Is there any site-plan for the proposed 
construction ? 

What is the nature of construction ? 

Has it been approved by the competent 
authority ? 

Will the Home Minister assure us that 
he would send it to the special bench of the 
Allahabad High Court for its perusal and 
approval ? (Time bell rings). Before I 
conclude, I would like to say hat it is not a 
party matter, it is not a patisan issue. It is 
more dangerous than the issue of Punjab or 
the issue of Kashmir. The future of India is 
to be decided by this issue. All the 
democratic and secular forces should, there 
fore, stand shoulder to shoulder to fight this 
menace posed by VHP and BJP. 

Thank you. 
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THE     LEADER OF THE 
OPPOSITION (SHRI S JAIPAL REDDY) : 
Mr. Vice-Chairman, at the very outset, I 
must make one thing dear. We are seeking 
clarifications today under a protest because 
the statement on the basis of which we are 
seeking our clarifications is not worth the 
piece of paper on which it is written. The 
Home Minister, instead of being account-
able to Parliament, has only turned out to be 
a courier. Though he said, at a certain stage, 
that he would other his opinion, I am sure 
that the opinion he will offer towards the 
end of this round of clarifications will be as 
vague as his original statement is. This 
statement is an essay in evasion, 
equivocation and escapism and this 
particular attitude has characterised the 
Congress(I) s approach ©wards this problem 
all along. Since 1986, the Congress© has 
kept quibbling and prevaricating. It has been 
sending out conflicting signals. The 
ambiguity is, in fact a dear sign of 
complicity. I would like to know whether 
the Gvoern-o&it of India is not sounding 
with the U.P. Government ; whether the 

Ccmgress(I) is not colluding with the BJP. 
Today, I do not have to find out the motives 
of the BJP. They are clearly malevolent. 
They are progressing according to a set 
plan. Whatever they might be saying, they 
would be saying it all with a paricular plan 
in their mind. But what about the mind of 
the Congress(I) ? It appears to be split ; it 
appears to have been paralysed. If the BJP 
believes in what it calls positive secularism, 
the Congress(I) appears to believe in 
paralytic secularism. Mr. Vice-Chairman, it 
is not the BJP which is on trial: it is -he 
Congress(I) and the Government of India 
which are on trial. 

SHRI AJTT P. K. JOGI (Madhya 
Pradesh) : And the Janata Dal is the jury. 

SHRI S. JAIPAL REDDY : The Janata 
Dal has already sacrificed power at the alter 
of a principle whose bona slides cannot be 
suspected by an body so far as this issue is 
concerned. 

 

SHRI S- JAIPAL REDDY : Of course, I 
know that Congress(I) men are not inspired 
by the same high principles to sacrifice 
power. 1 can understand their political 
compulsions. I am only drawing the attention 
of the House to their overwhelming political 
compulsions. The statement does not refer to 
the Saikat Mochan Temple. Today's 'Hindu' 
reports clearly, "Last night, the     cement    
idol of     Hanuman 

in the Sankat Moch an 4 P.M.   
Temple   was      re-located." 

Now, we know what relocation in 
the lexicon of the BJP means. It means 
demolition. It has been relocated in a 
neighbouring town. I Would like to know as to 
who has this right to relocate the temple ? 
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We are proud Indians. I am also a proud 
Hindu. I am not prepared to concede this. I 
am a proud Hindu. I am proud of the 
glorious traditions of Hindu tolerance. I am 
only ashamed of the new tradition of 
intolerance that is being introduced in this 
country. I would like to know as to who, 
which Hindu organisation, which political 
party, has a right to demolish any temple. 
Today's main question is not about the 
demotition of Babri mosque. Of course, all 
these steps are a prelude to that. But the 
steps by themselves are as controversial or as 
condemnable or as despicabie or as 
reprehensible as the ultimate goal of 
demolition of the Babri mosque. So, I would 
like to know from the Home Minister what 
steps they are going to take to see 

that the status quo ante in respect of 
SANKAT MOCHAN tempie is restored. 
When will that temple be rebuilt on the place 
it was located ? Will the Home Minister 
come forward with a categorica 1 answer ? 
Now, the U.P. Government has referred to a 
tourist plan. The myth is exploded by the 
simple fact that the land has been transferred 
to a private organisation—Ram 
Janmabhoomi Nyas. How can the tourist 
plan, embarked upon by the U.P. 
Government, be entrusted to a private 
egency after the Government acquired the 
land ? I do not know the legal position. I 
would like to know from the Home Minister 
of India whether the Government of India 
can take possession of this land because 
quite apart from the disputed premises in 
which Babri mosque is located, this piece of 
lana also is important. Will the Government 
of India take steps to acquire this piece of 
land and take it away from the control of the 
Government of U.P. ? I know you cannot 
touch the U.P. Government with a bargepole 
or a pair of tongs. But can you at lest to this 
? The U.P. Government told the National 
Integration Council, the Allahabad High 
Court and the Supreme Court that if would 
not transfer or alienate any piece of land. I 
would like to know whether the leasing of 
this piece of 

laud to Ram Janmabhoomi Nya does not 
amount to transfer o alienation of the land. 
This is a blatant Case of violation of the 
court's order, of the assurance given by a 
major party in the country—-the. BJP—at 
such a forum as the Natiorsal-Integration 
Council. If the U.P. Government has 
violated the court order by alienating this 
piece of' land through lease to a private 
organisation, what action does the Govern-
ment propose to take ? 

New let me refer to the construction of 
wad. The court said that no permanent 
structure be erected. If the wall has been 
erected or is being erected and if the wall is 
of a classic kind, modelled after Nagar 
architecture, if is a permanent structure. So, 
it is a second case of contravention of court's 
order. I can understand, of course, the 
swindling of BJP Government. But it is 
matched by the bungling of the Home 
Minister of India. It was also evident yester-
day when the motion for suspension of the 
Question Hour was tabled by Mr. Suresh 
Kalmadi. At one stage, all Congress 
Members stood along with the Members of 
BJP and voted against the motion with a few 
exceptions, of course, but at a later stage 
there was chaos, anarchy, disorder, in the 
House. All, of course, was conveniently 
omitted from the TV proceedings today. 
And later, our Home Minister, the Leader of 
the House, took a very virile decision of not 
only abstaining from voting, in a way 
absenting from voting, if I may coin a 
phrase, because you did not even press the 
black button. It was not cleat whethei the 
Congress-I Members were present in the 
House or not. 

SHRI MURASOLI MARAN (Tamil 
Nadu) : They were nonexistent for a 
particular period of time- 

SHRI S. JAIPAL REDDY : They 
simply disappeared into thin air for a 
particular time. 
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DR. G. VIJAYA MOHAN REDDY 
(Andhra Pradesh) : A vanishing trick. 

SHRI S. JAIPAL REDDY : So all these 
things indicate confusion-ambivalence and, 
above all, complicity of the Congress-I and 
the Government of India. This is not a forum 
for us to charge BJP with. How can I charge 
a party with anything when it is pleading 
guilty ? I have great respect for Mr- Sikander 
Bakht, not only for his venerable age but also 
for his highly respectable personality. And he 
was being quite- • . 

SHRI VIREN J. SHAH (Maharashtra) : 
And the genuine secularism. 

SHRI S. JAIPAL REDDY : He is a 
positive secularist. Whatever that might 
mean.. . 

SHRI MURASOLI MARAN : Pseudo-
secularism,.... 

SHRI S. JAIPAL REDDY : No, no, no. 
He is a positive secularist. No ; all words give 
a new connotation with the passage of time. 
The word 'gang' in Shakespeare's time was a 
very genuine term. Now it is not. So, they are 
going to degrade and debase the word 'positive 
as that.  .{Interruptions)... I would like to 
know from the hon. Minister whether he will 
be able to say that the facts supplied to him by 
the Government of Uttar Pradesh are all 
correct. He says he does not agree with some 
of them, but he does not say with what he 
disagrees. Could there be a greater example of 
hypocrisy and dishonesty ? ... {Interruptions).. 
. Nor does he say where he agrees. 
...{Interruptions). .. .Therefore, I would like to 
know from the Home Minister whether he will 
be able to head—I want the Home Minister to 
head-an all-party committee's visit to the place 
to know the facts for ourselves. Let an all-
party committee pay a visit to Ayodhya. 

Ayodhya today is under a kind of 
undeclared curfew.. . 

SHRI PRAMOD MAHAJAN : You can 
go there at any time you like, even 
tomorrow.. . {Interruptions). . . 

SHRI S.   JAIPAL   REDDY    : 
No,   no   ;   .. .{Interruptions). . . 

THE VICE-CHAIRMAN (SHRI M.A. 
BABY) ; Order, order. Mahajanji, Afzalji, 
please sit down. Your leader is speaking. 
Please sit down-. (Interruptions).. . 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : For me, court permission 
is required, but for what Jaipal Reddy said, 
permission is not required. This is their 
secularism   !   ... {Interruptions).. . 

AN HON. MEMBER : You cannot 
violate the f Court's order.. . 
{Interruptions).. . 

SHRI S. JAIPAL REDDY : 
Sir, the objection of BJP Members to 
the offer of Mr. Mohmmed Afzal 
to visit the place is absolutely 
reprehensible. Every Members of 
Parliament has the same right to 
visit a       piece. Therefore... 
(Interruptions). .. 

THE VICE-CHAIRMAN (SHRI M. A. 
BABY)    ;  Please   sit down. 
No cross-talks. Mathurji, Pandeyji, please 
sit down. 

SHRI S. JAIPAL REDDY     : 
I would towards the end request the hon. 
Home Minister not to treat this issue as 
another piece of political opportunism. This 
is an issue, as Mr. Gopalsamy has rightly 
pointed out, which impinges upon the 
emotional unity and integrity of the country. 
Therefore, before U.P. is lebanonised, 
before U.P. become another Punjab or 
Kashmir, I would request you to wake up 
from your deep slumber. I am afraid, you 
are not only sleeping now, but you are still 
snoring. 



465 Statments.- [25  MAR,   1992.) by  Minister 466 

 

 

THE VICE-CHAIRMAN (DR. 
NAGENSAIKIA) : Please conclude within 
three minutes. 
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[Shri Ajit P. K. Jogi] 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : Mr. Jogi, please be 
brief. 

SHRI AJIT P.K. JOGI : Sir, I am 
specific and I am asking only clarifications. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : Each Member is 
supposed to take only three minutes. 

SHRI AJIT P. K. JOGI : Sir, they took 
45 minutes. Kindly allow me to  speak for 
some more time. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : Please "conclude. 1 have already 
called the next speaker. 

 

THE VICE-CHAIRMAN (DR. 
NAGEN    SAIKIA)    : Please 
conclude. 

 

PROF. SAURIN BHATTACHARYA 
(West Bengal) : Mr. Vice-Chairman, Sir, 
thank you for the opportunity. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : Please try to be brief 

PROF. SAURIN BHATTACHARYA : I 
will try to be as brief as possible. But I will be 
giving a few profatorial remarks before I 
seek clarifications. While coming to Delhi, 
on Monday, I had occasion to read a very 
bold statement— at lest it was given out in 
bold heading-—that if the Central Govern-
ment's directive or the court order was 
violated, Article 356 may be invoked against 
the UP Government. That was a very bold 
statement made by the Home Minister of the 
country and I should say a very fitting bold-
ness for the Home Minister of our country. 
But yesterday, in the midst of it, an anti-
climax was witnessed, euphemistically I 
would say, neither the Congress(I) party, nor 

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : Please conclude or I shall call the 
next speaker. 

SHRI AJIT P. K. JOGI : I am 
concluding, sir. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : Do not make a speech. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA): I am callin g the next 
speaker. Prof. Saurin Bhattacharya. 
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the Union Government covered itself with 
glory by their sceptic performance in the 
division on the suspension of the Question 
Hour on a motion moved by a Congress(I) 
Member of the House. But, I find that it had 
evaporated, it was nowhere to be seen. It was 
side-tracked. Such was the technique of the 
Congress(I) party after it stood up jointly 
with the BJP against the motion for 
suspension of the Question Hour to discuss 
this issue. Then, what happened in the after-
noon is really scandalous for any 
Government. The House was made to wait 
with out any business for about half-an-hour. 
It was something simply scandalous. Even 
today, the statement that has been produced 
has baffled everybody. The Home Minister 
said that there was some opinion of the 
Government of India but not the whole 
opinion, but if questions were asked he 
would reply. Then why it is not here in the 
statement, that has no been explained. I will 
come to the clarification part now. One, it 
has been given out that the Chief Minister of 
UP in the National Integration Council 
meeting held on 2nd November, 1991 gave 
certain assurances or undertaking, whatever 
you may call it. But nowhere has it been said 
as to how far the UP Chief Minister or the 
UP Government has stuck to it, adhered to it. 
Have they adhered to it only by such 
methods like building up walls, demolishing 
one temple and then demolishing the other 
for levelling the entire stretch and retaining 
that portion of the temple where the deity is 
situated ? So the Members can draw their 
own conclusions from such a statement. I do 
support the proposal which was suggested by 
Mr. Ahluwalia and which was then supported 
by the Leader of the Opposition, Mr, Jaipal 
Reddy, that an all-aprty team from this 
House should visit Ayodhya to report on the 
actual situation prevailing there. The 
redoubtable Home Minister of the country 
has to deal with the extremists, deal with the 
terrorists and deal: with the; trans- 

Indian forces. There is a monologue in the 
third page of the statement wherein there is a 
mention about the message sent by the 
Ministry. A letter has also been sent by fax, 
moans a fascimile. It had been handwritten. 
The letter was dated 23rd March, 1992. 
What is the content of the letter written to 
the Chief Minister ? It says, "I drew the 
attention of the Chief Minister to the recent 
steps taken by the Uttar Pradesh Government 
in the context of the Court orders and the 
assurances given by him in the NIC meeting 
of 2nd November, 1991 and requested him 
to kindly consider whether these steps 
should not await the final outcome of the 
Court cases or the achievement of a 
negotiated settlement of the dispute 
acceptable to all the parties to the dispute." 
When in pursuance of the assurance given by 
the Chief Minister at the National Integration 
Council and when a fervent appeal and a 
very humble appeal to the Chief Minister of 
Uttar Pradesh—at one time regarding which 
it was said as, U.P., that is, Bharat—has 
been made, will the Home Minister tell us 
the effect of this appeal ? All the things were 
done and then he makes an appeal. So if all 
the mischiefs are done and the Government 
of India can only make appeals, then this 
very contentious issue may lead to a big 
conflagration at any point of time. Will the 
Home Minister kindly clarify this position ? 
The structures have been removed, walls are 
being built, temples have been demolished 
for the purpose of levelling saying that the 
deity has not been destroyed. This is a very 
strange argument. Will the Home Minister 
make a clean breast after making a thorough 
enquiry and place all the facts before the 
House and before the country ? I would like 
to know whether, in the meantime, if there is 
a Central Intelligence Agency —of course, 
not the CIA—under the Central 
Government, that agency will look into the 
matter thoroughly and bring a report to the 
Home Minister on the basis of which he can 
make a correct 
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report, objective report, to the House. Thank 
you. 

SHRI N. E. BALA RAM   :   Mr. Vice-
Chairman, the recent developments in  UP  
are  very disturbing. Some of the steps taken 
by the UP Government have caused much 
concern and anxiety throughout    the country.   
I think that is one of the main reasons why we 
are discussing this issue one way or the other  
for the last three or four days, because we feel 
this is a very serious issue and, therefore, we 
are trying to find    a solution to this problem,   
Now this issue has become much more 
serious because, according to me, the steps 
taken by the UP Government have created 
much greater complications. But 
unfortunately I do not find that seriousness 
reflected in the statement given by the Home 
Minister.   I   do not know why ; may be, the 
Government might not have made up its mind 
or they may be very clear in their mind but 
they don't want to tell us.  I do not know what 
the real position is.  On the question of facts 
in his reply the Home Minister  said, "How 
can 1 give you facts unless I send my own 
officers and find out the facts ?"   So, on facts 
also he is not very clear or he has not taken 
the pains to find out what is happening there-   
So,' many Questions have been    kept 
unanswered. This is not what we expected in 
the debate over the last three or four days, 
especially when the Question Hour also was 
suspended which is a very fare case in this 
House.     We  suspended  the Question Hour.     
Then  the  Home Minister   said   he  would   
get   some report.   I do not know why 
seriousness was not reflected in the report. 
Anyway, I am asking for clarification only 
two questions.    Many things have been said 
and I do not want to repeat them.   My fust 
question is : What   is   the   assessment   of     
the Government of India   of the recent 
developments  in  Uttar  Pradesh    ? Do they 
feel that the situation    in Uttar Pradesh is 
easing is improving? 

Do they feel so ? If they do I  don't agree with 
them.     What   is their assessment   ?      
According  to  me whatever the explantion 
given by my friend  Sikander Bakht  I   have 
my own doubts that the   situation   in Uttar 
Pradesh is improving     The situation in Uttar 
Predesh   according to me  is deteriorating.    
Fear   not only in   Uttar   Pradesh      in     the 
neighbouring States also, fear among both  
sects. Hindus    and Muslims not only in the 
minds of Muslims in   both Hindus and    
Muslims   is increasing    doubts   are   
increasing. And I don't want to criticise   the 
BJP because the BJP's position is very clear.   
Instead of solving   the problem they are now 
trying to carry on  with their intentions   they 
are going   ahead   implementing    their 
schemes.   They are determined   to 
implement their own schemes.   I do not know 
whether it is proper on my part to criticise a 
Chief Minister who is not in the House.  The 
Uttar Pradesh   Chief   Minister   is     now 
speaking a     belligerent   language. I do not 
know why. 

AN HON. MEMBER   :   Who ? 

SHRI N. E. BALRAM : The UP. Chief 
Minister. So according to me the situation 
there is deteriorating. But I do not know 
what the Goverment of India is thinking. He 
has said that he would give his opinion 
finally and we are waiting for the reply. So 
my question is what the assessment of the 
Government of India is. I would like to 
know the assessment of the Government of 
India and I do not want the personal opinion 
of any Minister. I want the assessment of the 
Government of India on this issue. 

My second question is what they think 
about the assurances of the Chief Minister 
of Uttar Pradesh in the National Integration 
Council meeting. He had given three or four 
main assurances. One is that he would abide 
by the Court decisions and the other was 
that he would try to bring about a 
settlement.   On a 
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these he was very positive in the meeting of 
the National Integration Council. But now 
what do we see ? What we are now seeing 
is that he is slowly going away, slowly 
retreating, from his assurances. Though he 
is justifying what he does—everybody 
knows what he is doing—he is not 
implementing those assurances and he is 
going away from his assurances. 

Our friends have given a number of 
examples and 1 do not want to repeat them 
here. For instance, why did they hand over 
the acquired land to a private trust, the Ram 
Janmabhoomi Trust ? And, what is this 
Trust doing ? Sir, I do not want to take the 
time of the House. But what is that Trust 
doing now ? They are demolishing the 
temples. I do not know the actual fact, 
whether they are demolishing or not. But 
onething they have admitted is that except 
the sanctum sanctorum of the Sakshi Gopal 
Temple, everything is\ demolished. Even 
Mr. Sikander Bakht knows though he 
cannot speak here, that except the sanctum 
sanctorum of the Sakshi Gopal Temple, 
everything is demolished. 

SHRI PASUMPON THA. 
KIRUTTINAN (Tamilnadu) : But the idols 
are there. 

SHRI N. E. BALARAM : But where are 
the idols kept? Only in the sanctum 
sanctorum. So how can the temple function 
? I would like to know this. Can anybody 
from the BJP tell me whether a temple can 
function in this condition ? No temple can 
function and no temple can have poojas and 
such other things in such a situation That the 
temples or parts or the temples have been 
demolished is an accepted fact now and the 
feelings that they have created around 
Ayodhya and in several parts of U.P. is that 
slowly the temples will be demolished and, 
ultimately, the mosque will also be 
demolished. This is the fear expressed by 
many. I do not want to say anything about 
the wall. It is said that the wall is 
constructed for 

the protection of the Masjid. But my feeling 
is that with the construction of the wall, 
ultimately, it will be difficult for the people 
to go in. That is the way they are construct-
ing the wall. So, how can the people go 
there ? Therefore, the assurances given by 
the Chief Minister to the National 
Integration Council have not been adhered 
to. I do not know what your opinion is 
because you are very silent on those 
assurances. But, according to the 
newspapers-I do not want to attribute 
motives or introduce politics here'—
everything will ultimately be settled in the 
Tirupati AICC meeting. It seems there is 
some difference of opinion within that party 
on their approach towards the BJP. I am not 
criticising the Congress(I) Party. But this is 
the position if what is printed in the 
newspapers is believed, and the papers are 
writing that there are serious differences, 
that there are two views, inside the 
Congress(I) Party on the question of their 
approach to the BJP. Not that they have 
given up the principle of secularism ; I do 
not agree there. But inside the Congress (I) 
Party there are serious diffrences on the 
approach towards the BJP. And it will be 
settled in the Tirupati AICC meeting, 
whatever you call that meeting. 

THE VICE-CHAIRMAN (DR. 
NAGENSAIKIA): Please conclude. 

SHRI N. E. BALARAM : I am 
concluding. Since when it is three minutes 
? 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : That is the rule. 

SHRI N. E. BALARAM: I am not 
questioning the Chair. Earlier it was 10 
minutes. Now it is three minutes. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : I have permitted, you 
thtee times of three minutes. 

SHRI N.   E.    BALARAM: 
All right, Sir. 
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Sir, I am very frank.  My friends there 
must know. Even in my mind, there is a 
doubt.   I do not want to criticise   them.      
But   doubts   fire there.    You should take a 
unified approach towards the BJP. Secondly, 
you  should take serious steps to prevent a 
confrontation taking place in Uttar Pradesh.    
I am not for immediate   dismissal   of  a    
State Government.     I  do  not  want  it. I am 
not of that opinion.   I want to make it clear. 
The dismsssal of a State    Government   is    
a    serous matter.   And to talk in a light way 
in the Rajya Sabha, I think, is not a 
responsible way.  I want to say that. This is  
the House  of the  States. Today you want to 
dismiss the UP Government.   Tomorrow, 
you want to dismiss the Bihar Government. 
Day after tomorrow, I do not know what you 
will do. So, on  principle, I am against the 
dismissal of   the Government. And the 
situation dees not warrant that.     If that is 
the situation,  then you  tell  me  that What I 
am saying is that many things are not clear 
on this.   I am sorry to say this.     And  I  
never expected such a statement from the 
Government after three days     of discussion.    
How much money are we spending ?   How 
much are we spending on everyday's sitting     
? How much are we spending ?   Do you 
think about that ? I am ashrmed of spending 
money like this.    The Minister should 
kindly tell me as to what the Government's 
assessment is   about   the   situation   in   
Uttar Pradesh ? What is the Government's 
assessment about the activities there and the 
assurances given by the UP Chief   Minister   
at   the   National Integration Council 
meeting ? 

Thank you, Sir. 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : Shri Prakash Yashwant 
Ambedkar. Please try to be brief. 

SHRI PRAKASH YASHWANT 
AMBEDKAR (Nominated) : Sir, I will be 
as brief as possible 

Sir, this is an issue which has been 
dragging on for a long time. And while 
dragging it on, we have carried it over to the 
partition of India. And again we find that 
people are being divided on the basis of 
religion. Whether the partition was right or 
wrong will be debatable. But looking into the 
situation and history that we faced, partition 
was inevitable. And the sooner we come out 
of the hang-over the better it is. And if we 
allow the hang-over to drag us, I am afraid, 
we will be drowned in that hang-over. What 
I find from the statement is that the 
Government is confused again- I am not 
sure whether the Home Ministry is confused 
or not, but the Government is definitely 
confused. 

SHRI V. NARAYANASAMY : The 
State Government. 

SHRI PRAKASH YASHWANT 
AMBEDKAR : Not the Stat* Government, 
but the Central Government is confused. 

SHRI V. NARAYANASAMY : The U.P. 
Government is confused. 

SHRI PASUMPON THA. 
K1RUTTINAN : The U.P. Government is 
very clear. 

SHRI PRAKASH YASHWANT 
AMBEDKAR   : The    Central 
Government is confused. It does not decide 
whether this is an administrative matter or a 
political matter. The steps that are being 
taken and the steps that are being proposed 
suggest as if this is an administrative matter, 
and we are leaving it to the courts. Even 
when the enactment was passed, it was told 
and informed that since this is a disputed 
matter, we have to keep it out of the enact-
ment that is being passed. The second last 
para says : "'The Central Government feels 
that every effort should be made to achieve a 
negotiated settlement of the issue. ."etc And 
when we talk of negotiation, I think it includes 
political negotiation- 
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and it is a political issue. And if it is a political 
issue.. . 

SHRI S. JAIPAL REDDY : I would like 
to know when exactly the Home Minister 
will be able to reply to the points raised so 
that all of us could adjust our schedule 
accordingly. After having participated, it is 
our moral duty to be present in the House 
when he replies. 

SHRI S. B. CHAVAN : 1 have to go to 
Lok Sabha at 5.15. It might be that I will be 
taking about 40—45 minutes there. 
Thereafter immediately I come back, I will 
give the reply. 

SHRI S. JAIPAL REDDY : Do we take 
it that you will reply at 6.15 ? 

SHRI S. B. CHAVAN : Yes, at 6.15. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : Sir, 1 am on a point of 
order. 

SHRI PRAKASH YASHWANT 
AMBEDKAR : You cannot have a point of 
order on my speech. 

SHRI S. JAIPAL REDDY : Sir, since 
the Home Minister has clarified that he 
would only be able to come back and reply 
at 6.15, I suggest that one more Member 
from each party might be allowed to speak, 
because Mr. Afzal also gave his name, and 
there is time. Having regard to this, you may 
please depart from the convention without 
allowing it to become a precendent. 

SHRIS.S.AHLTJWAL1A : You can 
permit one Member from each party. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : If we permit one 
Member, or one party ; we shall have to 
permit one Member from each party. Now, 
what is the reaction of the Home Minister 1o 
the proposal   ? 

SHRI S. B. CHAVAN : My point is, by 
6.15 I should have the opportunity to reply. 

SHRI S. JAIPAL REDDY   ; He 
has no objection, Mr. Vice-Chairman, please 
note. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : So, Members will have 
to be very brief and should not take more 
time. 

SHRI PRAKASH YASHWANT 
AMBEDKAR ; Now that we have time, you 
may allow more time to Members, and Mr. 
Ahmwalia has taken one hour and thirty five 
minutes, you may give us some more time. 

Anyway, coming to the main issue, my 
first query to the Home Minister would be 
whether he treats this matter as an 
administrative issue or a political issue. If it 
is an administrative matter, then it is for the 
courts to decide and there is no use 
discussing it in this House. If it is a political 
issue, then the decision has to be a political 
decision. 

My second query    would     be, looking 
into the situation that we face not only in this 
country but outside this   country   also   
whether   it    is possible for the Government 
to take a decision on either demolishing or 
transforming  Babri     Masjid      into temple.     
If there  is  a possibility, then we can enter 
into a discussion. If there is no possibility of 
either demolishing it or converting it, the 
discussion that we are having or the 
discussion that has taken place in this House, 
is a sheer waste of time. It is we ourselves 
who are participating—or if I   may put  it in  
other words—It is we ourselves who are 
instigating   the   masses   to   divide among 
themselves on the  basis of religion.   I hope 
the Home Minister will categorically reply to  
the two specific issues  that   I   have  raised, 
because it is time that we take a decision.    
The world itself is being divided on.ethnic   
issues. I do not go into the whole aspect of it.   
But 
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we have to save ourselves from that ethnic 
issue. The press might not be carrying it, 
and so we might not be aware of it. But the 
whole world is being divided on that basis. 
If we want to save ourselves, if we want to 
save ourselves from such a situation as is 
the case in other parts of the world, we will 
have to see that those issues which divide 
the masses either on political or on 
religious lines do not touch the masses of 
the country. I do hope the hon. Home 
Minister will take adequate care to see that 
such a situation does not rise in this 
country. Thank you. Sir, 1 have been as 
brief as possible. 

THE VICE-CHAIRMAN (DR. 
NAGEN SATKTA) : Yes. Thank you very 
much. Shri Krishan Lal Sharma. 
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THE VICE-CHAIRMAN (DR. 
NAGENSAIKIA) : Now, please, if 
anybody, is speaking without my 
permission, it will not go on record. I will 
request the hon. Member to speak to the 
point. Please seek clarifications pointedly. 
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THE VICE-CHAIRMAN (DR. 
NAGEN SIKIA) : Please do not enter into 
an argument. (Interruptions). Do not 
interrupt in this way ; it is not going on 
record. I shall request the Members hot to 
interrupt. After all you are going to have 
your time to speak. 

THE VICE-CHAIRMAN (DR. 
NAGENSAIKIA) ; Please don't interrupt, Mr. 
Narayanasamy. Please sit down. Interruption 
is not going on record. There is no meaning 
in interrupting... .(Interruptions).. , 

*Not recorded. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : Dr. Vijaya Mohan Reddy.. . 
{Interruptions).. . Nothing is going on 
record. Mr. Narayanasamy, please sit down. 
Yes, Dr. Reddy.. .{Interruptions).. . 
Members, knowing fully well that if without 
my permission somebody takes the floor and 
shouts it will not go on record, should not 
interrupt in this way.. . {Interruptions).. . 

DR. G. VIJAYA MOHAN REDDY : 
Sir, the unity and integrity of the nation is 
the prime concern of every citizen. That's 
why are all very much seized with this issue 
and we also want the honourable Home 
minister to reflect on the agitated feelings 
among our countrymen, and he must 
definitely be in a position to say what the 
Government thinks about the situation. 

Sir, as I understand, the U.P. 
Government is following the Chanakya 
niti—soma, dana, bheda and danda. All 
these things the U.P. Government is 
adopting. • . {Interruptions). . . 

Now money is flowing into Ayodhya. 
Ayodhya is one of the poorest towns in U.P. 
Sir, there is no amenity to the people and the 
living standard of the people is also 

very poor. There are three, four thousand 
temples and now the mehants are fighting 
with each other, money is flowing and gangs 
are formed of mahants. I think it has come 
in the press also. So many murders are 
committed to seize the ownership of the 
temples, to seize land, to seize so many 
other things. Some people want to have the 
right over worship so that they can make 
money out of it. All these things have 
appeared in the press. Because the U.P. 
Government supports the Vishwa Hindu 
Parishad, now surreptitiously the Vishwa 
Hindu Parishad is taking over Ayodhya. 
This is a fact. I want the Home Minister to 
clarify all these. They are taking over 
temples. They are taking over lands, they 
are building up their own groups of mahants 
and they are trying to wipe out other 
sections, other mahants and others who are 
refusing to toe their line. It has been 
adequately covered in the Press, all this 
information. I want the hon. Home' Minister 
to state something about them. 

About the wall that is being built, it is a 
security wall. But with great architecture it 
is being built. I want the Home minister to 
say what the purpose of this wall is. 

SHRI V. GOPALSAMY   :  It is 
a dividing wall of India. 

DR.     G.   VIJAYA      MOHAN 
REDDY : About pulling down the temples, 
moving in the area which comes under the 
High Court and the Supreme Court rulings. 
It   has come in the Press that yesterday   
night it self in that particular  area there has 
been a lot of removal     and pulling down of 
temples.   And the mehants are reported to 
be willing to hand over the premises to the 
VHP for  the  construction  of the  Ram 
Tempi-. All this is a fact. Tourism,this, that 
and everything else is a facad?.     Behind    
the  facade    the VHP is occupying those 
particular areas under private agreements 
and private deals and  things like that. 
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Finally we will find that the VHP will be 
coming out as one of the prime movers of 
this Ram Temple business. 

One point  I want to tell the hon. Home  
Minister.     When this issue came   up  in   
1949  when   Vallabhi Patel was the Home 
Minister, when these   idols   were       
surreptitiously brought into the Babri Masjid, 
he told   the    U.P.    Government   that under 
no circumstances  you should allow this to 
continue.  That is why the prmise was locked 
.    He   was very firm that without a common 
understanding  among  the    Hindus and   the   
Muslims   and   all   other communites   of   
this country there should not be any 
disturbance of any religious structure.   That 
is the way in which he had very amply stated 
it, Sir. 

But now why this Government is having 
cold feet. we cannot understand. They took 
the yatris to Srinagar in a helicopter. Most 
probably that is why everybody is confused. 
When the pendulum swings once to this side 
and once to that side, what is the stand of 
this Government on all these issues ? Does 
the Government believe that what all has 
been said that the U.P. Government is 
abiding by the Supreme Court ruling as well 
as the High Court ruling will be honoured or 
that the U.P. Government will abide by all 
the assurance they have given ? This point 
has to be clearly stated by the Government 
because everything is contradictory is 
happening there. If we close our eyes to the 
situation, the ultimate is going to happen in 
U.P. because the Chief Minister on the floor 
of the legislature itself has stated, "There 
cannot be any doubt that we are going to 
build the Ram Temple. The Babri Masjid is 
no more a masjid because nobody is going 
into the masjid" That means they want to 
deny the existence of the masjid seris is a 
serious issue. 

Let us examine this issue. It is the Britishers   
who   sowed   the   seeds. Seeing the 
resistance of the Hindus and the Muslims, 
untited resistance in the First War of 
Independence, the Britishers sowed the 
seeds.     I went to Ayodhya.  There was a 
tree in Ayodhya, on which the Hindus and 
the Muslims   who had fought against  the  
British,  were  hanged, and  that  tree  was  
worshiped  in Ayodhy. Afterwards, the 
Britishers, to divide them, called some 
Muslims religious leaders and Hindu 
religious leaders" and tried to create a split  
in them. When they refused, they were also 
hanged on the tree.   After that the tree was 
uprooted and all kinds of   manouevres     
took   place     to introduce a civil litigation.   
This   is one of the oldest civil litigations in 
the country.  That has to be understood. 

That is why I want the Government to 
be very specific whether they are capable 
oftaking a stand. If not, tell the people that 
there is a danger to this country from all 
these disruptive forces. Let them take the 
situation into their hands. It has to be done. 
We have failed once and the country was 
bifurcated because the leaders were not 
capable of giving that slogan to the people. 
Mahatma Gandhi felt very bad about it but 
he was in minority in the Congress at that 
particular time. He was not in a position to 
appeal to the entire Indian people to take up 
the challenge of the Britishers who were 
splitting the country on the basis of the 
Mountbatten Award. Today we are heaping 
the awards on ourselves. That is why the 
Home Minister must be very very definite 
about this answer and the Congress party 
must be in a position to tell the Indian 
people what its stand is. If they don't do so, 
history will not forgive them. 
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THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : The matter of discussion is not 
Lok Dal. You come to your point. 

 

SHRI PRAMOD MAHAJAN : ST, I want 
to raise one point. Yesterday morning, hon. 
Member Mr. Suresh Kalmadi was so agitated 
that he asked for the suspension of the 
Question Hour to discuss the issue. After the 
statement of the Home Minister, I have not 
seen him in the House. Though he has given 
his name for clarifiction, he has not turned 
up for it. So, either his agitated mind is not 
very peaceful about the clarifiction or what 
we read in newspapers that a complaint was 
made to the Prime Minister and so he is kept 
somewhere. . . {Interruptions). 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : That is completely a personal and 
individual matter. 

SHRI PRAMOD MAHAJAN ; I am 
worried about this whereabouts. Where is he 
? 

THE VICE-CHAIRMAN   (DR. 
NAGEN SAIKIA)    :    It is up to the 
Member only whether he will be present or 
not. 

SHRI  S. S. AHLUWALIA He has gone 
to Ayodhya. 

SHRI PRAMOD MAHAJAN ; I am 
worried about his whereabouts. Where is he ? 
Is he pressurised not to come to the House ? 
He was so agitated yesterday. 

SHRI H. HANUMANTHAPPA 
(Karnataka) : Collecting information to 
answer Mr. Mahajan. 

 

SHRI PRAMOD MAHAJAN ; He is 
making an allegation. What we have read in 
newspapers is that a complaint has been made 
to the Prime Minister about his asking 
yesterday for the suspension of the Question 
Hour. Is he prevented from coming to the 
House ? It is a privilege of the Member- 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : Now we are not going to discuss 
Mr. Suresh Kalmadi's absence. That is not 
the matter of discussion now. Smt. Sarala 
Maheshwari. 
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The Chief Minister said, "even in the 
past, mosques and mandirs have been 
demolished in different parts of the country 
and the world. Hence there is no question 
of hurting the sentiments of any 
community." 



497 Statement [25 MAR.   1992] by  Minister 498 

 



499 Statement [RAJYA SABHA] by  Minister 500 

 



501 Statement [25 MAR.   1992] by Minister        502 

 

 

SHRI M. M. JACOB : It is not in the 
habit of the Government to consult the 
political prties when the statements ate made 
or prepared. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : It will be suitable when 
the proper reply will come. It shows that 
something is wrong in it. 
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[Shri Mohammed   Afzal   alias Meena 
Afzal] 

"Pending a final solution, the 
Government of Uttar Pradesh will hold 
itself fully responsible for the protection of 
the Ram Janam Bhoomi-Babri Masjid 
structure." 
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THE VICE-CHAIRMAN (DR. 

NAGEN SAIKIA) : You have made your 
points. You conclude now. 

 

THE VICE-CHAIRMAN (DR. NAGEN 
SAIKIA) : Now please conclude ; other-wise 
I will call the next speaker. 

SHRI GURUDAS DAS GUPTA 
(West Bengal)   : One moment, Mr. Vice-
Chairman, before you call the 
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next speaker, 1 would like to congratulate 
the Pakistani team on behalf of this House 
for wining the World Cud. Pakistan is our 
great neighbour. It is part of our sub-
continent. Because of the victory of Pakistan 
we feel ourselves proud and we send our 
greetings to lmran Khan and his people and 
to the people of Pakistan. 

THE VICE-CHAIRMAN (DR. 
NAGEN SAIKIA) : The whole House 
shares it. 

SHRI       GURUDAS DAS 
GUPTA : The Secretary-General might be 
instructed to send this message to the 
Pakistani team. 

SHRI   V1SHVJIT    P.     SINGH 
(Maharashtra) : While associating myself 
with him I would also like to send a 
message to the Pakistani team to kindly 
prevail upon their Government to stop 
interfering in the internal affairs of oar 
country. 

THE VICE-CHAIRMAN    (DR. 
NAGEN SAIKIA)   :   Which is not possible 
at this moment.   Now Mr. Anant Ram 
Jaiswal. 
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THE VICE-CHAIRMAN (DR. 
NAGENSAIKIA) : Hon. Members, as there 
is no Member of the Panel of Vice-
Chairman here, I would like to request, with 
the permission of the House, Shri V. 
Narayanasamy to occupy the Chair for 
some time. 

SHRI V. GOPALSAMY    :   It 
is better to put him always there. 

[The   Vice    Chairman   (Shri   V. 
Narayanasamy)   in   the   Chair] 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY)    :     Smt. Sushma 
Swaraj. 
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SHRI V. GOPALSAMY  What 
happened to the reply of the  Home 
Minister  ? 

THE VICE-CHAIRMAN (SHRI V 
NARAYANASAMY) : Hon. Home 
Minister is giving statement in the Lok 
Sabha. As soon as he completes there, he 
will come    here. 

SHRI V. GOPALSAMY : How is it 
that we were told that he will reply at 6.15 
? 

SHRI V. GOPALSAMY : When will 
the Home Minister give the reply ? 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Let Mr. Ram 
Naresh Yadav complete. 

SHRI V   GOPALSAMY    :    It 
reminds   me   of  what   happened 
yesterday. 
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SHRI S. B. CHAVAN : Mr. Vice-
Chairman, Sir, almost for three days we 
have been discussing this issue and it got 
priority even over the Budget, and that's 
why I quite understand the anxiety of all the 
honourable Members that in the disputed 
area in Ayodhya nothing should be done 
which ultimately is going to create 
difficulties for solution of the problem in an 
amicable manner and, if that is not possible, 
at least the verdict of the court should be 
respected by the parties concerned. But I 
must show the disquieting features of the 
development taking place in Uttar Pradesh. 

Sir, I would like to start with the land 
acquisition. Just two days before the date of 
inotification, I had an opportunity of 
meeting the Chief Minister of Uttar 
Pradesh. He had promised me that the land 
will not be acquired, and I was taken totally 
aback that after two days there was a 
notification. That clearly shows what 
axactly was going on in his mind. That's 
how I had this information. I wanted to get 
this confirmed, and requested him, "This is 
a disputed portion ; unnecessarily don't add 
to the complexities of the problem."In spite 
of that he had gone ahead with this. 

Now, in the land acquisition problem 
also there are complexities. 
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2.77 acres of land have been acquired out of 
which 2.41 acres of land happen to be ncuut 
land and, thereafter, might be, about 0.36 
acres is private land. They have paid a 
compensation of almost Rs. 1.59 lakhs or 
so. The immediate problem which I have 
not yet been able to understand is, how is it 
that a nazul land is acquire underd the Land 
Acquisition Act ? It is still a mystery to me. 
Whatever little I know of revenue law, 
under the revenue law you cannot acquire 
nazul property. Nazul property is 
Government property, and if Government 
property is being acquired, does it mean that 
the land is being acquired or a structure is 
being acquired ? What exactly the purpose 
is, I am not quite able to understand. 

I must also bring it to the notice of the 
House that when they were trying to 
acquire the land, I have been sending my 
officers to find it out because in land 
acquisition you have to specify the 
boundaries, which are the survey numbers, 
who are the owners of the survey numbers, 
who are the owners of the survey numbers 
in the adjoining areas and who are the 
proprietors. They could not demarcate the 
land. I have, in fact, tried my level best and 
ultimately I have sent an officer and said 
unofficially at least, you try to get the 
information as to which is the land that is 
proposed for acquisition. This, in fact, I am 
prepared to discuss again with anyone who 
wants to discuss with me. There is not even 
an iota of exaggeration in othis. 

Why should this happen? If the State 
Government takes it into its head that in 
spite of all the efforts of the Government of 
India you are not prepared to supply the 
plans to us, boundaries to us, names of the 
proprietors, and if nazul land is being 
acquired, it is something which is 
ununderstadable and that's why the whole 
thing bacame very mysterious. THE VICE-CHAIRMAN (SHRI V. 

NARAYANASAMY) : Kindly don't 
interrupt. 

SHRI JAGDISH PRASAD MATHUR   
:  Not an interruption. 

THE VICE-CHAIRMAN (SHRI 
NARAYANASAMY)    :   You had 

 

SHRI S. B. CHAVAN  I think you 
should no'. Please don't interrupt. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) Mathur Saheb, you 
had your say. 

SHRI S. B. CHAVAN Sir, 

this is the first point    in which.. 
{Interruptions) 
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your say.     When the Minister is replying, 
kindly don't interrupt. 

SHRI JAGDISH PRASAD MATHUR : 
Why is it that the Court has said that the 
acquisition is correct ?   What does it mean ? 

SHRI YASHWANT SINHA : No, it is 
not correct. What Mr. Mathur is saying, 
Mr.Vice- Chairman is not correct. This 
statement of the Home Minister clearly says 
that the court's order is an interim order. 
They have not passed final order. 

SHRI JAGDISH PRASAD MATHUR : 
Even in the interim order hty have said that 
the acquisition was correct. (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
V.NARAYANASAMY) : Mathur Saheb, 
you kindly take your seat. (Interruptions) 

SHRI S. JAIPAL REDDY : Let the 
Home Minister clarify whether the Court has 
upheld the acquisition order. It has not 
upheld it to the best of our knowledge, nor 
has it struck it down. It is still under 
consideration. Is the conclusion of Mr. 
Mathur correct ? This is my enquiry.   
(Interruptions) 

SHRI S. B. CHAVAN    :    Sir, the 
whole matter is sub judice. If the court has 
given a very clear stay order,   their   land   
acquisition    is subject to the final order of   
the court. 

This brings me to another point. I have 
not been quite able to understand why the 
temples have been demolished. I have got 
the whole list of the temples. My honourable 
good friend was pleased to state.. . 
(Interruptions) 

 

SHRI JAGDISH PRASAD MATHUR : 
At the same time, I appeal to you.. . 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Mr. Mathur, every 
sentence you should not disturb. When ever 
the Home Minister yields, you can raise 
your point of order. 

SHRI JAGDISH PRASAD MATHUR : 
If I put an idol here, will it be a temple ? If I 
put an idol on the roadside, will it be a 
temple ?   (lnterrutptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : You kindly take 
your seat. You seek permission when you 
want to speak anything. 

SHRI S. B. CHAVAN • My good 
friend, Mr. Mahajan, said that no temple 
had been destroyed. 

SHRI PRAMOD MAHAJAN : 
Because they were not. 

SHRI S. B. CHAVAN : I have got a 
whole list of temples which have been 
destroyed. Does it mean that you enjoy a 
monopoly of representing all the Hindus ? 
Who are you to say that ?  (Interruptions) 

SHRI PRAMOD MAHAJAN : I would 
be obliged if he could give the names of the 
temples. 

SHRI S. JAIPAL REDDY : You 
please give the names of the temples. 

SHRI N. E. BALARAM : Please read 
out the names. 

SHRI S. B. CHAVAN   :  I read out the 
list. 
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That is why I challenged you to tell the 
names of the temples. Now you are saying, 
"Bhavans." 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Mr. Mahajan, you 
kindly take your seat. You had your say. 
Your party had its say. If you want to make 
any other point, you can do so at the last 
minute (interruptions) 

Mathur Saheb, you don't interrupt now. 
{Interruptions) At the last moment you can 
ask the Minister. 

SHRI S. B. CHAVAN : Sir, the second 
point is, the matters are still... 

SHRI PRAMOD MAHAJAN  : 
In the lands acquired, he has rot mentioned 
a single temple. This should be recorded. 

SHRI S. B. CHAVAN   :  It is a temple   
which   is   being   called "Bhavan".    It is a 
temple which is being converted  into  a  
"bhavan", and you say this thing. 
(Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : His interruptions 
will not go on record. 

 

SHRI S. B. CHAVAN : Kindly don't 
interrupt me. 

THE VICE-CHAIRMAN (SHRI 
NARAYANASAMY) : Kindly don't 
interrupt when the Home Minister is 
replying. If the Home Minister yields, only 
then you can interrupt. 

SHRI S. B. CHAVAN : This brings me 
to another point—land acquisition 
proceedings. The court order is—this is an 
interim order— subject to the final order of 
the court. In the meanwhile you are 
destroying the temple. That presupposes 
that the land acquisition case is going to be 
decided by the High Court in your favour. 

Suppose it goes against you, are you  
going to  restore  the temple 
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there 1 {Interruptions) That is how you are 
violating the orders of the court.   
{Interruptions) 

SHRI   JAGDISH PRASAD 
MATHUR ; You talk so much of the court. 
Let the court decide it. Why do you come in 
? 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Mathur Saheb, you 
are always interfering. Without my 
permission you cannot raise issues. You 
have to take the permission of the Chair if 
you want to raise an issue. You cannot jump 
up after every sentence. {Interruptions)  
Kindly take your seat. 

SHRI S. B. CHAVAN : If there seems 
to be some kind of a difference in what I am 
stating and what Mr. Mathur is saying and if 
the NIC were to take a decision in a standing 
committee on Ayodhya, I am prepared to 
associate some of the Members of this 
House and the Lok Sabha to go over there to 
see things for yourselves and let me have 
your views as to whether this is a clear 
violation of the court directions or not. Even 
in he unanimous resolution that was passed 
in the NIC, of which the BJP was also one 
of the parties—{Interruptions) You are patty 
to the resolution according to which a 
standing committee was to go to Ayodhya. 
{Interruptions) 

THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Mr. Mathur, 
after every sentence you are raising 
question and asking the Home Minister to 
answer. You have raised your points. The 
Home Minister is replying. You have to 
hear him. {Interruptions) 

DR. RATNAKAR PANDEY   : 
You have no face to talk in this House. You 
are dividing the country. {Interruptions) 

SHRI S. B. CHAVAN : I don't think 
there can be any more fair proposal than 
requesting some of the Members of the 
House to join the Standing Committee of 
the NIC, 

go together to Ayodhya and see things for 
themselves, Conditions are created as if 
nobody can go to Ayodhya. I dont' know 
why Ayodhya seems to be an exclusive right 
of any particular party especially when you 
are talking of abrogation of Article 370. You 
are the very people saying that nobody is 
allowed in this area.  Who are you to say 
this ? 

SHRI PRAMOD    MAHAJAN     ; 
Who said that ? Why this allegation ? You 
are making wild allegations {Interruptions) 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Mathur Saheb, 
kindly take your seat. I have been telling 
you right from the beginning. 
{Interruptions). Kindly do not interrupt. 
Take your seats. {Interruptions). Mathur 
Saheb, I am requesting you not to intervene 
when the Home Minister is answering. 

SHRI SUBRAMANIAN 
SWAMY   : Are you or are you not taking 
M.PS. to Ayodhya ? 

SHRI S. B. CHAVAN  : That is exactly 
what I am telling you.  I am giving this 
offer.    Let some of the Members of both 
the Houses also join the Standing 
Committee of the NIC.   Let them go over 
there,   see things for themselves and come 
back and report.  I am sure, as almost all are 
hon.    Members, they will not create  any  
problem  for the  U.P. Government.    On the 
other hand, this is rather unpleasant.    I have 
been writing to the Chief Minister of Uttar 
Pradesh.    He replied to all other letters 
excepting this.  He does not bother to reply 
to this letter at all. If you have any 
information, try to contradict me. He does 
not reply to this. And that is why now I am 
forced.   Actually, I wanted to avoid this 
kind of a situation.   It is not desirable.   In 
any State, sending a delegation of this nature 
is not a very desirable feature. But you have 
not left any option to me.   In fact I have 
been trying to persuade you, 
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Please understand. We are interested in 
finding a solution to the problem, But 
instead of cooperating, in the NIC you take 
one stand and thereafter when 1 write that 
we propose to send a delegation and ask 
what date would suit you, you da not reply. 
If that be the position, now, whether they 
will do it or not. I will have to send the 
delegation. (Interruptions). There is one 
point which, in an indirect manner, is being 
refeired to in my statement. 

 

Every day, he is changing his statement. 
Tomorrow, he will change it. 

SHRI S. B. CHAVAN : Sir, I would 
request all the hon. Members also to know 
this fact that the adjoining land, 52.90 acres 
of land, has also been acquired and on that 
land, they would like to develop a part. 
They are saying some of this land has been 
entrusted to a nyas', which we call 'trust' 
First of all, I have not been quite able to 
understand why this work cannot he-done 
by the Tourism Department itself. Why I 
am saying this is because of the fact that 
there are other sections of minorities who 
have a feeling in their mind that the very 
people who are agitating for this kind of a 
thing are the trustees there. The BJP, the 
Bajrang Dal, the HP, all these people are 
represented, there. They could have avoided 
such a kind of thing. I have no objection to 
giving the property to that trust provided 
you have personnel who will inspire 
confidence among people. Now the 
minorities and other people 

feel that this seems to be another 
camouflage for having extension of the 
same Babri Masjid Ram Janma-bhoomi 
Temple. And in the name of this park, they 
are going to construct a bigger clmplex. I 
have not been able to get the plan from 
them. What is the site plan ? Let me know 
as to what exactly are the further things you 
would like to have in that area. Nothing is 
available. All kinds of suspicions are arising 
because of this not making available the 
documents. There are a large number of 
properties everywhere- The trusts are 
create, properties are transferred. But in this 
property which is being transferred, there 
also 50 acres of land which happens to be 
Nazul land. This is a peculiar type of 
situation, I find. 1 do not know whether 
Nazul has any other meaning in U.P. What I 
am aware of this is that Nazu is Government 
property. If it is not, then I will be taking a 
totally wrong view. 

 

SHRI PARMOD MAHAJAN : Who 
has acquired the 60 acres of iand ? Your 
own Congress Government acquired it and 
not the present Government. 

 
Now, you confirm it or deny it as to who 
acquired it. You are giving a lesson to us. 
Which Government acquired this 60 acres 
of land ? Why are you blaming the present 
Government ? The acquisition was done by 
the previous Congress Government and 
you do not know what Nazul is. The hon. 
Member, Shri Ram Naresh Yadav said, it is 
the same thing. 
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THE VICE-CHAIRMAN (SHRI 
V. NARAYANASAMY) : Interruptions 
will not go on record. Whatever 
clarifications you want, you have to get the 
permission first and then you can ask.   
{Interruptions). 

SHRI PRAMOD MAHAJAN : Sir, you 
are in the Chair and not on your seat. It is 
your duty to protect the rights of the 
Members. {Interruptions). 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Within the rules.   
{Interruptions). 

SHRI PRAMOD MAHAJAN : His 
own Government acquired the land and he 
is blaming my Government. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Whatever you want 
to say, you get the permission and then say. 
{Interruptions). 

SHRI S. B. CHAVAN : The U.P. 
Government is a constitutionally elected 
Government and is not my Government or 
your Government. There is a 
constitutionally elected Government in U. P. 
They have to follow all the constitutional 
rules which are prescribed. Merely by 
blaming some others, you cannot get 

out of it. It was your responsibility. 
{Interruptions). You cannot have running 
commentary like this. I am not   yielding.    
{Interruptions). 

SHRI JAGDISH PRASAD MATHUR  
:* 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Interruptions will 
not go on record. 

SHRI PRAMOD MAHAJAN ;* 

SHRI S. B. CHAVAN : Sir, there is only 
one point and I have done. There is one 
more point which    I would   like   to   
clarify  before this House. In my statement, 
in an indirect manner, I have referred to that 
point and that is about the boundary wall 
which    is being constructed there. 
Unfortunately,   there   seems   to   be some 
kind of an impression as if at the instance of 
the expert Committee, appointed by the 
Government, this boundary wall is being 
constructed. This is a sort of thing which is 
being givern out to some people, I have 
made a statement in the other House. I am 
making that statement in this House also.    
This Committee was appointdd to have the   
security of the disputed Babri Masjid and 
Ram Janmabhoomi structure.   There was a 
barricade all around and when a large 
number of people used to go, there  was 
always  a possibility  of crossing   over   and   
damaging   the property. Once an attempt 
was made and the compound wall was 
damaged. Two or three people climbed on 
the dome also.   To avoid incidents like this 
a Committee was appointed to find out as to 
how to   secure this disputed structure.   The 
officers who had gone there and has 
discussed this matter with the Director 
General of Police of UP told me how   the 
security arrangements could be made. And 
what is being stated ? This wall has   nothing   
to do with a kind of wall which was 
proposed for security reasons.   Now they 
are saying, this wall is being constructed as a 
result of the   Experts Committee's opinion. I 
wiuld like to remove this kind of 
misapprehensions  in the  mind  of 

*Not -recorded. 
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some people. In fact, the Experts Committee 
has nothing to do with this ; that is why they 
owe an explanation to the Central 
Government as to why it is that they are 
saying, as a result of the recommendations 
of the Government of India's Experts 
Committee they are constructing these 
things. At least according to the information 
available with me, I can say without any fear 
of contradiction that these two have nothing 
common in them. It was only for the main 
structure that it was suggested. That was the 
only point and I don't think I should try your 
patience any more- I must thank the hon. 
Members for their participation. 

SHRI S. JAIPAL REDDY : Mr. Vice-
Chairman, I have some clarifications to seek 
because some of the specific question of 
which I have sought clarifications have not 
been attended to. One is, whether the Sankat 
Mochan Mandir was demolished and then 
relocated in a neighbouring town. You did 
not make a reference to that. Number one. 
Number two, you talked of a visit of a 
delegation. It was more in the nature of a 
friendly, tentative offer-cuni-proposat—1 
don't know whether it was not a decision. Is 
it a proposal or a decision  ? 

SHRI S. B. CHAVAN : You can take 
this as a decision. 

SHRI  S.  JAIPAL REDDY      : 
Number three, we want to know whether 
the boundary wall is being erected on the 
land acquired by the Government. But the 
Court said that no permanent structures be 
put up in that land. If the wall is being 
erected on the acquired piece of land, it 
would amount to violation of the Court's 
order. Would you beable to react ? 

SHRI S. B. CHAVAN • Sir, about the 
first point, Sankat Mochan Mandir, it is the 
room where   the 

idol is there and one more room has been 
kept and the rest of the things have been 
demolished.. (Interruptions) . . .Yes, it is so.   
The second thing what you said was... 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : The other point is 
about the Committee that has been agreed 
to. 

SHRI SUBRAMANIAN 
SWAMY      :      About   permanent 
Government structures... 

SHRI S. B. CHAVAN    :   The 
boundary wall... 

SHRI S. JAIPAL REDDY 
Would you yield, Sir, for a minute ? 1 am 
afraid, the Home Minister is getting 
confused between Sakshi Gopal Mandir and 
Sankat Mochan Mandir. They are two 
different things. See, what you are saying is 
true of Sakshi Gopal Mandir, not of Sankar 
Mochan Mandir. Today the Hindu 
categorically reports that the Sankat 
Mochan Mandir was demolished and 
relocated along with the cement idol of 
Hanuman. 

SHRI S. B. CHAVAN : I must say that 
1 have got exhausted by the spate of  
interruptions.. . 

SHRI S. JAIPAL REDDY : If you are 
referring to Sakshi Gopal Mandir, that 
particular idol has been retained as it is, but 
all other things which are part of the Temple 
complex have been demolished, but in 
regard to the Sankat Mochan Mandir the 
whole Mandir was demolished. The idol has 
been relocated somewhere else. So, I want 
you to get specific information on that and 
again in regard to the boundary wall also. 

SHRI S. B. CHAVAN : About the 
boundary wall, Sir, I am not quite sure, 
because according to my information this is 
not located on the 
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2.77 acres of land which have been 
acquired. It is outside it, but I am not sure. 
Some people say that this is a waqf property 
on which this has been done, but I don't 
have any authentic information. I won't be 
able to say anything more. 

SHRI SUBRAMANIAN 
SWAMY : Sir, I want to seek one 
clarification. 

THE VICE-CHAIRMAN (SHRI 
V.NARAYANASAMY) : No; we have 
exahusted one full day on this subject. 

SHRI SUBRAMANIAN 
SWAMY : I want to seek one clarification 
if the Homo Minister agrees. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : Mr. Vice-Chairman, Sir,... 

THE VICE-CHAIRMAN 
(SHRI V. NARAYANASAMY)    : 
No. I will call you. Mr. Subraman;an 
Swamy. 

SHRI SUBRAMANIAN 
SWAMY : First of all, Mr. Vice-Chairman, I 
am. thankful to the Home Minister for 
accepting my suggestion that a delegation 
should go there. From all that he has 
described, the correspondence, whit, is 
happening there,it appears that something 
very rotten is going on. I would like to know 
from the Home Minister whether he thinks 
that the situation has reached where he could 
think that there is a danger of constitutional 
breakdown and whether he would take steps 
to see that the constitutional breakdown does 
not take place. 

SHRI S. B. CHAVAN : After the 
delegation comes back I will be able to 
discuss it with you. 

SHRI MOHAMMED AFZAL alias 
MEEM AFZAL : Mr. Vice-Chairman, Sir,.. 
.. 

THE VICE-CHAIRM A N 
(SHRI V. NARAYANASAMY) : I will 
give you only one minute. 
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SHRI V. GOPALSAMY : Mr. Vice-
Chairman, Sir, there is one simple question. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Generally, all the 
points have been answered by the Home 
Minister. (Interruptions).. . 

SHRI V. GOPALSAMY   :    No. 
Mr. Vice-Chairman, Sir, I sought a specific 
clarification when I made my speech. I will 
take only two minutes. The Minister has not 
replied to my clarification. (Interruptions). . 
. 

SHRI M.M. JACOB : If every speaker 
starts speaking again it is a reopening of the 
entire discussion we had here.    
(Interruptions)... 

SHRI V. GOPALSAMY : For what 
purpose are we having this discussion if the 
Minister is not replying to the clarifications 
? (Interruptions)... 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY)    :    Gene- 

rally, all the points have been answered by 
the Home Minister. (Interruptions).. . 

SHRI V. GOPALSAMY : Sir, I sought 
a specific clarification. Mr. Jaipal Reddy 
was also on the very same point. The very 
same point on which I sought clarification 
has been raised by Mr. Jaipal Reddy also. It 
is very simple I would like to know from 
the Home Minister, who narrated about the 
construction of the wall, whether the wall 
which has been constructed is of a 
permanent nature or not. 

SHRI S. B. CHAVAN : It is of a 

permanent nature. 

SHRI V. GOPALSAMY   :  It is 
so, you have agreed. So, they have violated 
the order of the High Court. Secondly, 
again when the order was very specific that 
the acquired lands should not be transferred 
or alienated, they have leased it out to the 
Ram Janambhoomi Nyas. 

SHRI S. B. CHAVAN : No, that is 

different. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : Not this land. 

SHRI V. GOPALSAMY     :    I 
stand  corrected.     (Interruptions)... 

SHRI YASHWANT SINHA : Mr. Vice-

Chairman, one small question to the Home 

Minister. That is, how does the Government 

of India perceive its role and its 

responsibility in protecting the disputed 

monument ? How do you perceive them ? 



543 Statement [RAJYA SABHA] by  Minister        544 

SHRI S. B. CHAVAN : Actually we 
will be very happy. After this NIC and the 
visit of the delegation of the hon. Members 
of both the Houses to the disputed site I can 
assure the hon. Members that I will consider 
that the U.P. Government will not allow this 
kind of a situation to develop. But if by any 
chance they are to go ahead with some 
plan— they must be having with them—at 
least my assessment is, they will go 
according to the plan they have in view. But 
I can't jump to the conclusion that the next 
step is going to be only this.   I would like 

to give an opportunity to the U.P. 
Government that they should not create a 
situation where drastic action may be called 
for. 

THE VICE-CHAIRMAN (SHRI V. 
NARAYANASAMY) : I adjourn the 
House till 11 A.M. tomorrow. 

The House then adjourned at 
fifty-six minutes past six of the 
clock till eleven of the clock on 
Thursday, the 26th March, 1992. 


